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PART III.
Regulations, Orders, Notifications, Rules, etc., issued by the 

Governor and by Heads of Departments.
LAW AND COMMERCE DEPARTMENT.

/ NOTIFICATIONS.
/ The 20th June 1937.

VNo. 5213—IA-3/37-Com.—In exercise of the power conferred by sub-section (3) of 
vSection 3 of the Ancient Monuments Preservation Act, 1904 (VII of 1904), read with sub- 
paragraph (2) of paragraph 8 of the India and Burma (Transitory Provisions) Order, 1937, 
the Governor of Orissa is pleased to confirm notification no. 564-Com., dated the 25th 
January 1937, which was issued under sub-section (1) of the section and published at page . 
55 of Part III of the Orissa Gazette, dated the 29th January 1937, declaring the ancient 
monuments described below in the Jajpiir subdivision of the Cuttack district to be protected 
monuments within the meaning of the said Act: —

Village in which monuments 
are situate.

Description of the 
monuments. Boundaries of the monuments.

Bandareswar (thana no. Ruins of tho Buddhist North—By paddy lands of Keshraipur 
1219 Dharamsala). village.temples and images.

East—By the gochar land bearing plot 
343 and 343/931 ofnos.

Bandareswar village.

West—By the hill bearing plot no. 220 
of Keshraipur.

South—By the gochar land bearing plot 
303 and 344 of the 

village Bandareswar.
nos.

The 20th June 1937.

No. 5214—IA-3/37-Com.—In exercise of the power conferred by sub-section (3) of 
section 3 of the Ancient Monuments Preservation Act, 1904 (VII of 1904), read with sub- 
paragraph (2) of paragraph 8 of the India and Burma (Transitory Provisions) Order, 1937, 
the Governor of Orissa is pleased to confirm notification no. 567-Com., dated the 25th 
January 1937, which was issued under sub-section (1) of the section and published at page 
56 of Part III of the Orissa Gazette, dated the 29th January 1937, declaring the ancient 
monument described below in the Jajpur subdivision of tho Cuttack district to bo protected 
monuments within the meaning of the said Act: —

Village in whi ch monument 
is situated.

Description of the 
monument. Boundaries of monument.

Old hill containing many The monument is surrounded by culti­
vated lands cf tenants on all sides.

Ratangiri .
valuable sculptures and
images.
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1937.
\!/ No. 5215—IA-3/37-Com.—: »#”“VIl‘ol W04), »,/wj

1937, the Governor of Orissa is P^scd to (1) of tho section and publlehod
25th January 1937, which was issued under - thQ ^h January 1937, declaring th0 
at page 56 of Part III of the Orissa Gazette, a bdivigion 0f Cuttack district to bo
ancient monuments described below in Act:_-
protected monuments within the meaning o

Description of tho 
monuments.

The 20th June

Boundaries of the monuments. 

North—Cultivated lands.
Village in which monuments 

are situate.

91 Ruins of Buddhist temples 
and images.Nalitgiri (thana no. 

Saiepur). East—Fallow lands and village sites. 
South and West—Cultivated lands.

The 20th June 1937./

4 No. 5216—JA-3/37-Com.—In exercise of the power conferred by sub-section (3) 0f 
section 3 of the Ancient Monuments Preservation Act, 1904 (VII of 1904), read with sub- 
paragraph (2) of paragraph 8 of the India and Burma (Transitory Provisions) Order, 
1937, the Governor of Orissa is pleased to confirm notification no. 573-Com., dated the 25th 
January 1937, which was issued under sub-section (1) of the section and published at 
page 57 of Part III of tho Orissa Gazette, dated the 29th January 1937, declaring the 
ancient monuments described below in the Jajpur subdivision of tho Cuttack district to be 
protected monuments within the meaning of the said Act:—

r

Village in which the monument 
is situated.

Boundaries of the monument.Description of the monument.

Udaygiri Hill.
Old hill containing many valuable 
sculptures, images and inscrip­
tions, etc., of Buddhistic age which 
require protection. On the top, 
there is a Math and a small 
temple of Mahakal.

Chandia The monument is surroun­
ded by the cultivated lands 
of tenants on all sides.

\ The 20th June 1937.
No. 5217— IA-3/37-Com.—In exercise of the power conferred by sub-section (3) of 

section 3 of the Ancient Monuments Preservation Act, 1904 (VII of 1904), read with sub­
paragraph (2) of paragraph 8 of the India and Burma (Transitory Provisions) Order 1937 
the Governor of Orissa is pleased to confirm notification no. 576-Com., dated the 25th

=::s sri Sx'Sir ,ht
Villages in which monument is 

situated. Description of the monument.

Ruined fortress, 
demarcated by

Boundaries of monument. {
1. Agrahat ...
2. Jaj Bhairab.
3. Kedaraswar.
4. Mundmal.
5. Chaudar.
0. Kapaleswar.
7. Chhatisa (thana
8. Bandals

and
9. Govind Jew Patna.

It is The fort is surrounded by cultivate
lands as well as homestead Ian*1 
on all sides.

• ••

a moat.

no. 139).

The 23rd J
No. 5262-Com. It is hereby notified for general information that Moulniein is 

free from small-pox and that the regulations for the prevention of the introduction of stna^'P e 
by sea which were enforced in the ports of Orissa against vessels arriving from Moulnioi* **

ane 1937.

declar^withdrawn.

I

C. G. NAIB, 
Secretary to GovernW^'
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EDUCATION, HEALTH AND LOCAL SELF-GOVT. DEPARTMENT.

NOTIFICATIONS ISSUED AND RULES MADE 
UNDER THE BIHAR AND ORISSA EXCISE 
ACT, 1915, BY THE GOVERNMENT OF ORISSA.

GOVERNMENT OF ORISSA.

Notification.

The SlstMarch 1937.

No. 1826-L.S.-G.—In exercise of the powers conferred 
by the provisions specified below of the Bihar and Orissa 
Excise Act, 1915 (Act II of 1915), hereinafter designated 
“ the Act ”, the Government of Orissa are pleased—

I. to declare—
(i) under sub-clause (iv) of clause (13) of section 2, 

that Methyl Alcohol shall be deemed to be an 
intoxicating drug;

(ii) under section 3, that the following articles shall 
be deemed to be ganja, bhang or siddhi, and 
char as respectively:—

Ganja.—The flowering tops, green or dried, of 
the female hemp plant which have become 
coated with resin in consequence of being 
unimpregnated and therefore unable to set 
seeds freely;

Bhang or siddhi.—The dried or green leaves of 
the hemp plant, whether male or female and 
whether cultivated or uncultivated;'

Charas.—The resin obtained from the hemp plant, 
which has not been submitted to any mani­
pulations other than those necessary for packing 
and transport:

«
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(Hi) under section 4 that the following shall, for the 
purposes.of the Act, be deemed to be. " country 
liquor” and “foreign liquor”, respectively

Country liquor—
(a) plain spirit which has been made in British 

India from materials recognized in Orissa 
as bases for country spirit, namely, mahua, 
rice, gur, treacle, or molasses, and on which 
duty has not been imposed at the rate 
fixed for the importation of spirit into 
British India,

(5) tari or toddy, and
(c) fermented liquors made from mahua, rice,

millet or other grain according to native 
processes •

<

■

Foreign liquor—
(a) beer nod spirit wines and liqueurs whieh have 

be n '.sported mt° British India and “ere

wt; tS “nderAct, 1878 as amended," ’ “ S“ 0ustoms
(5) beer which has been brewed in Wli. •

mto British India in n ln dndla> or imported 
afterwards converted inf C01ld®nseci form unci
11’Wch excise duty has btnP°tab ® beer’ and on

^ * - iJatt-fCit'S

XXXII Of 
3!)24.
VIII of 

1878.

India,

rum, and dav°ur whisky Kemble
Dlaady, gin or

(d)
■:

W spirit which has 

sPecia] bases 
cognized i

(such as^aR10 India fro 

\Dd on which°IiSSa as bases not re-
^ has bee:0l!Utry “PWt-
Bntlsb India, tie lniPortatiou “posed at

0t 8Pwit into

$
m some

I
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(/) wines and liqueurs which have been made in India 
and on which excise duty has been imposed at 
the rate fixed for the importation of wines or 
liqueurs into British India,

(g) denatured spirit, and
(Ji) perfumed spirit and spirit used in drugs*, medicines 

or chemicals, whether manufactured in India or 
imported from foreign countries.

II. to make the following orders under sub-section (2)
of section 7:—

1. [Under clause (a).]—There shall be an Excise
Commissioner who shall, subject to the general 
control of the Board, have throughout the province 
of Orissa the control of the administration of the 
Excise Department and the collection of excise- 
revenue.

2. There shall be a licensing board (to be constituted
in the manner set forth below) for the munici­
pality of Cuttack which shall, subject to such 
control as the Provincial Government may direct, 
exercise all the powers and perform all the duties 
which are conferred and imposed on the Collector 
by sections 30, 34 and 36 of the Act in respect of 
shops for the retail sale of spirit, tari and hemp 
drugs.

Provided that—
The power to grant licences to any person selected 

by the licensing board shall be exercised by the 
Collector.

When the number of shops is reduced, such reduc­
tion shall not exceed one-third of the total 
number of shops existing in the town in the last 
year in which the shops were settled by auction 
previous to the first constitution of the board.

When the number of shops is increased, the total 
number of shops for the sale of any intoxicants 
shall not exceed the number of such shops 
existing in the town in the last year in which 
such shops were settled by auction, without the 
special sanction of the Provincial Government.

(a)

(b)

(<0
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is to be changed, a 
the sameshop is

Sltshall be found intheWhen 
suitable site 
ward.

(d)

The powers to select licensees lor shops will 
extend only to those shops which are 
settled according to the sliding scale system, 
the others being settled by the Collector by

auction. ino* board shall have no jurisdiction

to be
(e)

(f) The licensing
in any cantonment.

incr Board; ■o(g) Constitution of Licensm 
Chairman for the time being of the municipality—

00
President.

(ii) One member to be elected by the municipal 
missioners from among their own number or from outside; 
if the former, he shall hold office only* so long as he continues 

to be a municipal commissioner.
(in) One member nominated by temperance societies 

(registered under law) if any, in the city. If the societies 
nominate more than one person, the Collector shall choose 
one from among them.

com-

(iv) One non-official member of the Legislative Assembly 
resident in the municipality who shall hold office for so long as 
he continues to be a member of the Legislative Assembly. If 
there be more than one non-official member of the Legislative 
Assembly resident in the municipality, the non-official mem­
bers of the Legislative Assembly shall elect one of their number 
to be a member of the board.

(v) One member to be elected by the Principal of the 
Ravenshavv College and the headmasters of such local high 
schools as are recognised by the Patna University or by the 
Education Department of Government. He shall hold office 
so long as he continues to be the principal or headmaster.

{vi) One- member to be elected by the licensees of the
Hcen^ee “ S° bng as he C0Qtinues to be a

(vii) One member to be appointed by the Collector to 
represent the labouring or consuming classes.

(viii) The Superintendent of Excise and Salt, ex-officio, 
who will also be the Secretary to the board.
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The quorum for a meeting of the licensing board shall be 
An adjourned meeting of which the date has beenfive.

communicated to all members of the board may be held with­
out a quorum; provided that the decision of the meeting held 
without a quoium shall be subject to confirmation by the 
Collector.

3. Under clauses (b) and (c).—There shall be in every 
district except Angul and Khandreals a Superin­
tendent of Excise who shall, in subordination to 
the Collector, and subject to the general control 
of the Excise Commissioner, exercise in the said 
district all the powers and perform all the duties 
conferred and imposed on the Collector by the 
portions of the Act specified below:—

The Superintendent of Excise, Cuttack, will be 
deemed to be Superintendent of Excise, Angul.

(a) section 12, sub-section (2)—(grant of passes),
18, sub-section (2), clause (c)—(grant of 

authority to possess intoxicants not 
obtained from a licensed vendor),

18, sub-section (2), clause (y) and section 20, 
clause (e) to proviso (4)—(grant of 
permits to use tari for the manufacture 
of bread),

19, sub-section (1)—(grant of permits for 
possession of intoxicants),

24, clause (b)—(power to empower Excise 
Officers to require licensees to measure, 
weigh or test intoxicants).

31, sub-section (1)—(publication of lists), 
67, sub-section (2)—(confiscation)^
68—(composition of offences in respect of 

breaches of conditions of licences, permit 
or pass or general conditions applicable 
to such licences and release of property 
liable to confiscation),

71— (issue of warrant of arrest),
72— (issue of search-warrant),
73— (to arrest or search in person or to 

direct arrest or search in his presence),

(6)

(0

(«)

(/)

(9)
(h)

(0
(?)
(k)
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of(1)—(investigation
(l) section 77, sub-section 

offences),
79—(security and bail),

„ 85, sub-section (2)—(arrests, etc.),
„ 87, clause (&)—(complaints or reports to

Magistrate);
93, subsection (1)--(issue of distress 

warrants)
4. Under clause (c).—There shall be, in addition to the 

Excise Commissioner and the Superintendents 
of Excise, the following officers who shall have 
rank in the order in which tkej' are named 
below and of whom (1) shall exercise authority 
throughout the province and (2) to (6) in the 

to which they are respectively appoints

(m) „
(71)

(°)

areas
ed *■—- •

(1) One Deputy Commissioner of Excise.
(2) Inspectors of Excise.
(3) Sub-Inspectors of Excise.
(4) Excise petty officers.
(5) Excise peons.
(6) Excise clerks.

5. The areas will be fixed by the Collector in
of Inspectors and Sub-Inspectors and by the 
Superintendent of Excise in respect of officers 
below the rank of Sub-Inspector.

6. [Under clause (d).]—The powers and duties
assigned by or under the portions of the Act
specified below to an excise officer appointed
under clause (c) of section 7 shall be exercised
and performed also, within the areas to which
they are respectively appointed, by the
servants of the Crown indicated below 
namely:—

(a) Section 74 jpower to search without a warrant); 
section 77, sub-section (2) (investigation of 
offences) so far as it relates to the invest! ga- 
tion of offences punishable under section 47. 
section 49, section 55 or section 56': 
section (8, sub-section (2) (stopping of pro­
ceedings) ; section 79. sub-section (5) (release
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of persons on bail or on tbeir own bond) ; and 
section 87, clause (a) (complaints or reports 
to Magistrate)—Police officers not below the 
rank of an officer in charge of a police- 
station ;

7. Under clause (d).—The powers and duties assigned
in order II—3 above to Superintendents of Excise 
in districts except powers under section 24, (b) 
section 31 (1) and section 68, and the powers 

conferred upon certain Excise officers by orders 
XII and XIII below shall also be exercised and 
performed in subdivisions in all districts by the 
Subdivisional Officers;

8. Under clauses (b) and (d).—The power to grant
passes under sub-section (2) of section 12 for 
the transport of foreign liquor from their own 
premises to the premises of other licensed 
dealers may be exercised in all districts of the 
province by the holders of ‘sale to trade’ 
licenses for the sale of foreign liquor;

9. Under clause (d).—The power to grant passes
under sub-section (2) of section 12 for the 
transport of duty paid country spirit for quanti­
ties exceeding that prescribed by the local 
Government under sub-section(i) of that section, 
from wholesale depot to the premises of licensed 
vendors of country spirit in the districts of 
Ganjam and Koraput by the agents of the 
distillers holding licences for the wholesale 
depots.

III. Under clause (e) of sub-section (2) of section 7, to 
delegate to the Board the powers conferred on the Local 
Government by the portions of the Act specified below:—

(1) Power to appoint Inspectors of Excise by direct
appointment only [Clause (c) of sub-section (2) 
of section 7].

(2) section 9 (1), clause (a) (power to give permission
for the import of an intoxicant),

(3) section 12, sub-section (1) (except the proviso
thereto) so far as it relates to transport (power 
to prescribe in respect of an intoxicant the 
quantity thereof, no quantity in excess of 
which shall be transported except under a 
pass),
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(4, section 22, ® £yf p^vilege ‘of
1 ' (power to grant J^”b<Lde or of

manufacturing and supplying wholesale country
liquor or any intoxicating druD),

(5) suPspensLbne 

of licenses, permits or passes), ana
(6) section 57, clause (a) (power to empower officers to

demand the production of licenses, permits or
passes);

Note.—The power ©f the Board to grant lieenscs under clause (4) of order 
No. Ill above has been restricted to a period not exceeding five years.

IV. Under clause (e) of sub-section (2) of section 7, to 
delegate to the Excise Commissioner the power specified 
below:—

Power to appoint, by promotion, Inspectors of Excise, and 
to appoint all other officers of the Excise Department below 
the rank of Inspector of Excise.

V. Under clause (g) of sub-section (2) of section 7, to 
permit the delegation—

(1) by the Excise Commissioner to any Collector,
Deputy Commissioner of Excise, Subdivisional 
officer or Superintendent of Excise of (1) his
pw k0! appr °^Cers of the Excise Depart- 
(? his now ® f lDSpeCt0r of Exci*e and
Action 89PSeAUcUt to nrUle I made
and to susnVud , a P™moto’ to transfer,
punish such officers, ^ 1SmiSS °r otEerwis®

(2) by tbe Collector, of all or %nv
duties under the portions powers or
below to the officer or effin ^ Act specified

below 
power or duty,

(a) section 12 on
P— i e > <*"« *
any intoxicant)—.to ’ anv ° n °r transP°rt of 
or any officer of the Collector,not below the ZkEye Department

1 "ho ls in charge of ^-Inspector 
S ot a distillory orwarehouse.
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(b) section 12, sub-section (2) (power to giant
passes for the transport- of any intoxicant)— 
to any Sub-Deputy Collector or to any officer 
of the Excise Department who is 
below the rank of Sub-Inspector or who is 
in charge of a distillery or warehouse,

(c) section 18, clause (g), and section 20, clause (e)
(power to grant permits to use tari or toddy 
for the manufacture of bread)—to any 
Deputy Collector or Sub-Deputyr Collector, 
or any Excise Officer not below the rank of 
Sub-Inspector,

(d) section 19, sub-section (1) (power to grant
permits to possess intoxicant in excess 
of the quantity declared to be the limit of 
retail sale)—to any Deputy Collector or 
Sub-Deputy Collector, or any Excise Officer 
not below the rank of Sub-Inspector,

(#) section 71 (power to issue warrant of. arrest)— 
to any Deputy Collector or Sub-Deputy 
Collector,

(/) section 72 (power to issue search-warrant)—to 
auy Deputy Collector or Sub-Deputy Collector,

(g) section 77, sub-section (1) (power to investigate 
offences)—to any Deputy Collector.

VI. Under clause (&) of section 11.
(A) to prohibit the transport of country spirit in the 

ciroumstances, following namely :—
(1) when manufactured in an outstill—its transport

to any area in which the sale of distillery spirit 
is allowed,

(2) when manufactured in a distillery—its transport
to any area in which a higher duty is levied, if 
the special permission of the Collector to such 
transport has not been obtained, and

(3) when got from a licensed shop—its transport to
any area where a higher retail price is prescribed.

(B) To prohibit the transport of ganja and bhang in the 
following circumstances, namely :—

(1) when got from a licensed shop—its transport to 
any area where a higher duty or retail price is 
prescribed,

not
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its tmnr-(2) when obtained from the Agency tracts 
port to ordinary tracts, and

(3) when obtained from non-excise tracts its tian?-
port to excise tracts.

(C) Under the proviso to sub-section (1) of section 12, 
to direct that passes required by the general provisions of the 
said sub-section shall not be dispensed with in the cases of—

(a) rectified spirit;
(b) foreign liquors of all other kinds manufactured in

India, including perfumed spirit and spirit 
contained in drugs, medicines and chemicals, 
when imported or exported for any purpose ;

(c) foreign liquors of all kinds (either India-made or 
oversea) when transported for sale.

VII. Under sub-section (1) and (3) of section 14 to declare 
as specified areas, the whole of the district of Ganjam where 
110 *a*'i"Pr°ducing tree shall be tapped and no tari (toddy) 
shall be drawn from any tree without such special conditions 
tax of6 ‘L°ard °^evenue may prescribe and without pay of

(a) Rs. 3 0 0 per each plyinra ) 
or date

a

I
(b) Re. 10 0 per each Dadasal P^or ^^ole lcar- 

(A r e n g a J 
wightii palm) j 

per each 
nut palm

per each 
palm

leviable under clause (/) of section 28; and to prohibit to
ruck specified area under clause (6) of section 11 the transport 
of tari (toddy) from place outside. ’ ^

VIII. Cider section 27 to impose a duty on connt 
ES tabTeU ' “,es verified in

(c) Its. 4 8 0 coco-)

't For each half(d) Rs. 9 0 0 year.Sago j
J

(a) On spirits of different strengths transported from
any distillery, depot or excise warehouse in
Orissa to the premises of a licensed retail
vendor, the duty shall be levied at the rates
imposed on spirits of such strengths in the 
area in which the premises are.
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(b) On spirit transported from any distillery, depot or
excise warehouse in Orissa to another such 
distillery, depot or warehouse, the duty shall be 
levied at the highest rate imposed on such 
spirit in any area through or into which the 
spirit passes.

(c) (i) On spirit manufactured in a distillery in Orissa,
the duty shall be levied at the highest rate 
imposed on such spirit m the area in which 
the distillery stands.

(ii) On spirit stored in an excise warehouse or depot 
in Orissa, the duty shall be levied at the 
highest rate imposed on such spirit in the 
area served by the warehouse.

(d) On spirit imported into Orissa, the duty shall be
levied at the highest rate imposed on such 
spirit in any area through or into which the 
spirit passes.

(e) On spirit exported from Orissa, the duty should be
levied at the rate in force in the place to which 
the spirit is exported.

Table of Areas and Rates.✓

Rat© of 
duty per 
London 
proof 
gallon 

for cases

Rate of 
duty per 
London 
proof 
gallon 
for case

Strengths.Local area.District.

(b), (c) 
and (d). (a).

4 531 2

Rs. a. p.

4 6 0 
4 6 0
4 6 0

Rs. a. p.

25 U.P. 
50 U.P. 
70 U.P.

(t) The municipality of Cuttack1. Cuttack 4 6 0

26 U.P. 
50 U.P. 
70 U.P.

3 2 0 
3 2 0 
3 2 0

(ii) Rest of the district except 
the outstiil area.

3 2 0

3 2 0 
3 2 0 
3 2 0

25 U.P. 
50 U.P. 
70 U.P.

(i) The whole of the district ...2. Balasore 3 2 0
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Rate of 
duty per
London
proof 
gallon 

for case

Rate of 
duty per 

; London 
proof 
gallon 

! for cases 
1 (b), (0)
I and (d).

Strengths.Local area.
District.

(0).

I 54321
I

Rs. a. p. 
4 6 0 
4 6 0 
4 6 0

Rs. a. p. 
4 6 0

UP.1 (i) The whole district with the ! 25 
exception of the distillery j 50 
shops at Banpur, Aralcha- j 70 
kuda and Biahmando and 

! of the outstiil area.

3 2 0 (n) The distillery shops at j 25
j Banpur, Arakhakuda and j 50
j Brahmando. | 70

' The whole of the district

3. Puri - v.. UP.
U.P.

8 2 0 
3 2 0
3 2 0

U.P.
U.P.
U.P.

8 0 0 
8 0 0 
0 7 6

35 U.P. 
! 60 U.P. 
I 60 U.P.

4. Ganjam

5. Ivoraput The whole district except the 
outstiil area.| I

IX. Under section 27. to impose a duty on foreign liquor 
at the rates specified below “ [except (i) liquor which has 
been imported into British India and was liable, on such 
importation, to duty under the Indian Tariff Act, 1934, or the 
Sea Customs Act, 1878, if such duty bas already been paid, 
or a bond has been executed for the payment thereof, and 
(■/£) denatured spirit not so imported and (Hi) rectified and 
foreign spirit manufactured within the Gwalior State on which 
duty at the British India Tariff rate has been levied by the 
State],” whether imported or exported, or transported or 
manufactured in a distillery in Orissa.

Names of art icles. Per. j Rato of duty.

I1 2
3

, ImPej;ia’- Ballon or 6 reputed i 
quart bottles. y 1

Ale, Beer, Porter, Cider and 
other fermented liquors.

Liquors, Cordials, Mixtures 
and other preparations 
taining spirit —

(a) If strength is untested 1

Rs. a. p_ 
0 8 o

con-

Ditto
30 0 0i
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Names of. articles.. Per. : Rate of duty.

1 2 3-

Rs. a. p.

(6) If strength is’tested-... Imperial gallon or G reputed 
quart bottles of the strength 
of London proof.

21 14 0 
and the duty to 
be iu creased or 
reduced in pro­
portion as the 
strength of the 
spirit exceeds or 
is less than 
London proof.

Perfumed spirit Imperial gallon or G reputed 
I quart bottles.

Imperial gallon or 6 reputed 
quart bottles of the strength 
of London proof.

36 0 0

All other sorts of spirit 21 14 0 
and the duty to 
bo increased or 
reduced in pro­
portion as the 
strength of the 
spirit exceeds or 
is less than 
London proof.

Wines.—
Champagne and all other spar-; Imperial gallon or 6 reputed 
k*ing wines not containing quart bottles, 
more than 42 per cent of 
proof spirit.

All other sorts of wines- not ! 
containing more than 42 per j 
cent of proof spirit.

Provided that all sparkling j 
and still wines containing j 
more than 42 per cent of i 
proof spirit shall be liable to i 
duty at the rate applicable 1 
to “ All other sorts of 
Spirit".

9 0 0

4 8 0Ditto

Note.—(i) India-made rectified spirit issued to or obtained by chemists and 
druggists for manufacture of spirituous medicinal preparations shall pay duty 
at Rs. 5 per L. P. gallon, subject to such conditions as may be laid down by the 
Board of Revenue.

(u) India-made rectified spirit issued to or obtained by manufacturers of 
perfumes and toilet preparations shall pay duty at Rs. 17-8-0 per L. P. gallon, 
subject to such conditions a3 may be laid down by the Board of Revenue.

X. Under section 27, to impose duty in the areas on 
the articles, and at the rates specified in the annexed table 
and to direct that subject to the exception noted below duty 
on any such articles shall be payable :—

(a) when.it is imported, at the rate imposed in the 
area to which it is imported;
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in the(b) when it is exported, at the rate imposed
area from which it is exported;

(c) when it is transported from an excise warehouse
in Orissa to the premises of a licensed retail 

the rate imposed in the area mvendor, at
which the premises are;

(d) when it is transported from the excise warehouse 
in Orissa to another such excise warehouse, 
at the highest rate imposed in any area through 
which the article passes.

The table.

Description of articles. Rate per seer.Area.

Rs. a. p.

Districts of Cuttack, Balasoro, Angul, and 
Khondmals, Puri and Samblpur,

Qanja 40 0 0

Districts of Ganjara and Koraput 29 0 0

Distriots of Cuttack, Balasore, Angul, and 
Khondmals, Puri and Sambalpur.

Bhang 3 0 0

Districts of Gan jam and Koraput .. : 12 8 0

Exceptions.-No duty shall be imposed-

(a) on ganja or bhang exported 
to any of the seventeen 
Feudatory States in Orissa 
noted in the margin from a 
licensed warehouse in any 
of the districts of Angul, 
Khondmals, Balasore, 
Cuttack or Puri,

1. Athgarh.

2. Athmallik.
3. Baramba.
4. Baud.

5. Da8palla.

9. Khandpara.
10. Mayurbhanj.

11. Narsinghpur.
12. Nayagarh.
13. Nilgiri.

(b) on ganja6. Dhenkanal. 14. Pallahara.
7. Hindol. or bhang exported 

under the authority of the 
Deputy Commissioner of 
Sambalpur to any one of 
the five States of Bamra, 
Kalahandi, Patna, Raira- 
khol and Sonepur.

15. Ranpur. 
8. Keonjhar. 16. Talcher.

17. Tigiria.
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XI. Under section 63, to prescribe that every proceed­
ing under the Act before a Superintendent of Excise, 
a Subdivisional Officer or a Deputy Collector, in which the 
presiding officer is exercising the powers of a Collector, shall 
be deemed to be a “judicial proceeding ” within the meaning 
of section 228 of the Indian Penal Code.

XII. Under clause ' (c) of section 69, section 74, and 
sub-section (5) of section 79, to prescribe that any Excise 
Officer not below the rank of Sub-Inspector may exercise the 
powers conferred thereby.

XIII. Under sub-section (2) of section 77, specially to 
empower Inspectors of Excise and Sub-Inspectors of Excise to 
investigate any offence punishable under the Act.

XIV. Under sub-section (2) of section 78, to prescribe 
the following restriction upon the power of a Sub-Inspector of 
Excise to stop further proceedings against any person 
concerned or supposed to be concerned in any offence which is 
under investigation by such Sub-Inspector

If such Sub-Inspector considers that it is necessary 
or expedient to stop further proceedings against 
such person, he shall forthwith send a report 
through the Inspector of Excise to the Superin­
tendent of Excise stating all the facts relating 
to the initiation of proceedings and his reason 
for thinking that further proceedings should 
be stopped and shall not stop such procedings 
unless the Superintendent of Excise authorizes 
him to do so.

XLVof 18G0.

XV. Under section 94, to exempt throughout the pro­
vince of Orissa, save where otherwise stated, the articles 
specified below from the provisions of the Act specified, 
namely :—

(1) Country spirit—from the provisions of the Act 
relating to. manufacture and possession when it 
is manufactured and possessed—By the Khonds 
and Savaras for bona fide home consumption 
as well as for use at village feasts, marriages, 
etc., in the Ganjam Agency excluding 122 vil­
lages, viz.—1. Tamara da, 2. Loba, 3. Gopal- 
puram, 4. Bavanobuddi, 5. Kistnapuru,
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6. Addanguda, ». Votajor^ ^ n Radha,
puiam, 9. Chipurupalla, m Badi am
kauthapur, 12. Panda, 13. Kketada, -L* >
nr Koimaiaur 16. Pustopuram; 1/. .Jagan

i-«^>S:. 23. Buruji, 24. Rempi, 25. Buruda, 26. Santa- 
sopuram, 27. Lakshmipurum. 2b. Haripuram. 
29. Anandapuram, 30. Savarabaripuiam, 
3L Bidduva, 32. Rasikorayapura-m, 33. Jolla, 
34. Oddanguda, 35. Gangarajopuram, 36. Ku- 
malasingi, 37. Jennapuram, 38. Konchimunda, 
39, Vobasiugi, 40. Sorogolo, 41. Thubarada, 
42. Kintada, 43. Demirijola, 44. Burujango, 
45. Raghunadapur, 46. Dalimapur, -47. Pegada, 
48. Sorada, 49. Koradasiugi, 50. Padmapuram, 
51. Govindapur, 52. Domapur, 53. Herapuram, 
54. Sonnatundi, 55. Bodatundi, 56. Tubumsingi 
57. Podasahi, 58. Porisola, 59. Marlava’ 
60. Paiudaguda, 61. Koraisingi, 62. Pothisaki’ 
63. Toborosingi, 64. Pekota, 65. NeIno]osingi, 
66. Jolango, 67. Gopalpur, 68. Sunapur 
69. Dnmba, 70. Mohano, 71. Hattibadi, 72 Ra- 
japuram, 73. Chompapur, 74. Koitopodoro,

. aigo a 76 Dikkasai, 77. Krishnapuram 
<8. bavaraknstnapuram, 79. p-p,,,,- i ■’
80. Abbapur, 81 Bhalliasabi, 82. Raida 83 Na’ 
rayanapuram, 84. Badaosin s. r n 86. Arkbabbodra, 87. Lonjibbkra8 
lapuram, 89. Kothoor m q, i1, ' Ailkan.-

06. °5'

. -A-^bajarimettu 114 p ^herarnba «?> 116. MaH„gi"\i7U;115. AmC 
'g*. US. Gfddibhld^™^ IM. Soma.

99.
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(2) Toddy {Tari).—The Khonds in the plains of
the Dharakote and Bodogodo estates in the 
Ghumsur Taluk including Surada and in the 
Mohiri hills, the Savaras in the plains of the 
Parlakimedi zamindari, Tekkali and Tarla 
Estates, the Khonds and Savaras in 17 villages, 
namely—(1) Jorapalli, (2) Baradabadi, (3) Busa- 
bhadra, (4) Nakkamudi, (5) Donagara, (6) Rama- 
gada, 17) Battapilli, (8) Sundarapalli, (9) 
Ambujhola, (10) Mulikotto, (11) Tinighariya, 
(12) Korakhali, (13) Nuvabondho, (14) Sinkuda- 
bally, (15) Ballipadra, (16) Savarakhuddidy, 
(17) Badmanugudu, of Chikati estate and the 
inhabitants of the village of a Korapadapalli,

• Nuvabondhe, Rungomattiya, Kottibadi and 
Syamasundarapalli bordering on the Agency 
tracts are allowed to draw tari or toddy free of 
tax from sago palms for domestic consumption 
but not for sale.

(3) all intoxicants [except the preparations referred
to in (4) below7] upon which the full tariff 
or excise duty has been paid, and which 
are contained in medicinal preparations intended 
bona fide for medicinal purposes—from the 
provisions of the Act relating to possession 
and sale;

(4) perfumed spirit when manufactured from duty-paid
foreign spirit that has not been denatured— 
from the provisions of the Act relating to 
possession and sale;

(5) medicated wines and similar preparations, contain­
ing foreign liquor—from the provisions of the 
Act relating to sale, subject to the following 
conditions, namely:—

(a) if they contain alcohol equivalent to 20 per cent 
and not more than 42 per cent of proof 
spirit, they shall be sold only by—

(i) persons licensed under the Act to sell foreign 
liquor or

(ii) persons who carry on business as chemists, 
druggists, apothecaries or keepers of 
dispensaries, or who are specially approved



[PART IifGAZETTE, JUtfE 25, *937-
JHE ORISSASOS

who hold a special 
the Collector underby the Collector and 

license gianted by 
the Act;

(b) if they contain alcohol equivalent to more than
42 per cent of proof spirit, they shall be 
sold only by persons licensed under the Act 
to sell foreign liquor;

(c) if they have been manufactured in the province of
Orissa they must, before sale by the manu­
facturer, be submitted to the Excise Commis- 

for determination of the percentage 
of proof spirit contained in them, and on 
such determination being made the Excise 
Commissioner shall decide whether sub-clause 
(a) or sub-clause (b) of this clause applies 

, to them;

sioner

(d) a licensee holding a license for the sale of prepara­
tions referred to in sub-clause (a) of this 
clause must prove to officers authorized to 
inspect shops that the preparations kept 
by him for sale do not contain alcohol 

■ equivalent to more than 42 per cent of 
proof spirit;

(e) the proof required by sub-clause (d) of this clause
shall be either—

(i) a certificate from the Collector of Customs, 
Calcutta, or other port of import or a 
certificate of purchse from the importer, 
together with a copy of the certificate of 
the Collector of Customs, or

(ii) if the preparations were manufactured in the
province of Orissa, a certificate from the 
Excise Commissioner, or

(Hi) if the preparations were manufactured in any 

other part of India, a certificate from the 
Chief Excise Authority of that part; 

Provided that the foregoing rules shall not apply to 
wines with added principles which have been declared 
“ aperitif ” and are included in the list below:_

1. Bordeaux Quina by Delor Prcres,
Bordeax.

as
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2. Byrrh.
3. Coperetif

4. Dubounot Tonic Wine...
5. Ginger Wine by Crabbie. 

by William Sanderaon. 
by Whiteways.

39-1 percent proof. 
32*1 n

6. J 3
7.

8. Kila Lillet by Lillet
9. Polwins’ Iron and Quinine Wine by

Descoteaux de Judee.

31-9 yy yy• • •

10. Pomoitoe (apple life) by Whiteways 18-8
11. St. Lebon Tonic wine.

12. St. Raphael Wine by Societe de St. 27-1
Raphael.

13. Stowers Jamaica Ginger Liqueur.
14. Vermouth by Cinzano and Co.

15. Do. by Noilly Prat and Co.

16. Do. by Martini and Rossi.
17. Do. by F. Gancia.

18. Do. by Martinazzi.
19. Do. by Vitali.

20. Schick’s Wine

a

JJ

27*7 jj

27-8 }}jj

28-0 a )>
29-321. Schick’s Vin Toniquo

22. “Sherry Zilla Cocktail” by Messrs. 35-2
Southard and Company, London.

)>

nj»

29-023. “ Aperitino' Rossi ’ ’ }}]}

24. “Royal Blackberry wine, tonic, and 28-0 
wholesome” by Messrs. H. Pierre 
and Company, Germany.

jj

Cocktail” • by 38-025. “Fandango wine
Messrs. Harman Jousen, Holland.

jjjj

26. “Wawona tonic wine” of Messrs. 32-0
Big Tree Wine Company, London.

27. “Prince Sin Tonic wine” of Messrs. 33-0
Monopole Etienuo Gasqucton, 
Bordeaux.

jjj »

.wjj



[PART Ilf

310

84 per cent proof.
TxrnP” of Messrs.

“"SSh-'* 41
T. J- »'«

U. K.
29. “Maldano

Brandy wine)
Leister and Company,

vinho do 32perreirinha
n from Africa.

30. “ Quinado 
Porto 37 »

EnSpiritualienhandel Rotterdam.

32. “Southard’s Brandi wiue” (I^beUed
XXX Sudrani Brand Empire 

blended with old .French

37

as t:
•wine 
Brandy).

33. “Hobson’s choice Brandy wine 
J ohn Maclean and

41*3

by Messrs. 
Company, London.

■■34. 'Ramosa’ Sherry Cocktailby Salva- 38'8poreont proof.” 
dor Ramos Alamoda, 21 Cadiz,
Spain.

“35. Maldano’s orange wine cocktail 36*7 
blended by Messrs. Gale, Lester and 
Company, Limited, Leeds.”

36. “Brown Brandy Wine” manufac- 32 per cent proof
spirit.tnred by Messrs. Herman Jansen, 

Limited, Sshiedam.

37. “ Schnapps Wine” manufactured by 37-9 „
Messrs. Herman Jansen, Limited,
Sshiedam.

38. “General Wine” manufactured by 414 „
Messrs. Herman Jansen, Limited,
Sshiedam.

39. “ Blackberry Wine” manufactured by 314
Messrs. Herman Jansen, Limited, ”
Sshiedam.

40. “The Star Ginger Wine” maun- 30-9
factured by Messrs. Herman J ansen 
Limited, Sshiedam, 3

5)

33

41. “Brandy wine” Moulive Rouge 
manufactured by SOciedad Viuicok 
o. & L. Durlacher, Hamburg.

33
33



PART III.] 311THE ORISSA GAZETTE, JUNE 25, 1937.

42. Crown Brand Vermouth Superieur 35*1 percent proof.
(Product of France), manufactured 
by Messrs. Cohn’s Wine and Spirits 
Trading Company, Rotterdam.

43. Primo Vermouth Di Torino Filli 32*4 „
Zanini Torino, manufactured by 
Messrs. Cohn’s Wine and Spirits 
Trading Company, Rotterdam.

44. Crossed sword, The Superlative 36*7
Brown BrandyWine, manufactured 
by Messrs. Cohn’s Wine and 
Spirits Trading Company, Rotter­
dam.

45. Label no. 96 Ginger Wine, manu- 34-5
factured by Messrs. Cohn’s Wine 
and Spirits Trading Company,
Rotterdam.

46. “ Brandy wine” manufactured by 40
Messrs. Dalman Hermanos and 
Company, Spain.

47. “ Old Foxhound Rum wine” manu- 40*2
factured by Hugo Peters and 
Company, Germany.

48. “Lubiano Brandy wine” (wine forti- 39*5
fied with brandy) manufactured in 
Germany.

49. “Dry Pavilly Reserve—Cuvee” 20-2
manufactured by Banchard Aine 
and Fils, France.

tt i»

it11

113 3

it 3 3

it 3 >

t 3.13

D’yquem—Lur—Salu- 23*350 “ Chateau
ces—1929—Mis En Bouteilles Au 

manufactured

1 3>3

byChateau”
P. Chameau B. X., France.

51. “Lime cocktail” manufactured by 35-8 ,,
Messrs. Rose and Company, Limi­
ted, London.

52. “very old whisky wine”
factured by Messrs.
Jansen, Limited, Holland.

53. “ Finest Rum wine” manufactured by 35*1 „
Messrs. Herman Jansen, Limited,
Holland

31-5manu-
Herman

• 333



[PART III.
GAZETTE, JUSE 25, 1937.

THE ORISSA
312

cent proof.54. Ho. 1 Brandy wine manufactured by 31-3 per 
Messrs. Herman Jansen, Limited,
Holland. Trade mark by 27‘S „

Jansen, Limited,
Griffin55. Ginger wine

Messrs. Herman 
Holland. 36 per cent proof 

(approximately).
37 per cent proof 

(approximately).

Manufactured by N. V. Vijubandel, Charles Hollman Eitz 
Henri V. D. Larr Fzu, Rotterdam, Holland.

(6) Medicinal preparations containing spirit made in 
India—from the provision of the Act relating 
to duty when such preparations are imported 
by—

(a) Government hospitals and dispensaries, charitable 
hospitals and dispensaries maintained by local 
authorities as defined in section 4(30) of the 
Bihar and Orissa General Clauses Act, 1917, or 
any other charitable hospitals and dispensaries 
specified in this behalf by the order of the local 
Government, on indents countersigned by the 
Civil Surgeon of the district;

old Brown Brandy wine56. Very

57. Two stags—Superior cocktail wine • • •

and

/>ra 5r*- — 

by -'
Go- --
6l--~

(b) Veterinary Assistant Surgeons, on indents 
countersigned by the Director, Civil Veterinary 
Department or by a Deputy Director of that 
Department;

(c) any Government department or institution, on 
indents countersigned by the head of the 
department or institution,

from Government medical stores 
firms noted below:— or from any of the

(?) Messrs. Smith Stanistreet 
Calcutta;

(it) Messrs. D.Waldie
(iii) Messrs. B. K.

Calcutta;
(iv) Eengal Chemical and Pharmaceutical 

Limited of Calcutta.

and Company of

and Company of Kon 

Paul and
nagar; 

Company cf

Works

r? if $> S'?/
K* ■ W;- v ■ , ■ >

23* • 7 ?>7y fcj'/krl)-

KoU

ctu> (5 f

-/■s. vrf/7- 7.G> ■

NO- 6s- ■ Mo ad-S^J I 
rsrc 5-7 8* - L- S- £. to ^ 0 VC&L-

to- 37 ^ G

^7 O-e*
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(7) Rectified spirit made in India—from the 
provisions of the Act relating to duty when it 
is imported by or issued to—

(a) Government institutions and departments, chari­
table hospitals and dispensaries maintained by 
local authorities as defined in section 4(30) of 
the Bihar and Orissa General Clauses Act, 
1917, or any other charitable hospitals and- 
dispensaries specified in this behalf by order 
of the local Government;

(b) any educational institution, firm, laboratory or
museum, specified in this behalf by an order 
of the Commissioner of Excise, for any 
scientific or industrial purpose other than the 
preparation of commodities which, when 
made, will themselves contain alcohol.”

(8) Medicinal preparations prepared in accordance with 
prescriptions recognized in standard Ayurvedic 
and Tibbi medical works, by persons bona fide 
engaged in the practice of the Ayurvedic and 
Tibbi system of medicines, are exempted from 
the provisions of the Bihar and Orissa Excise 
Act in respect of manufacture and sale, 
provided no process of distillation is used in 
their manufacture.

(9) Such recognized medicinal preparations as contain 
any hemp drugs in a very small proportion and 
as may be notified from time to time by the 
Provincial Government—from the provisions 
of the Act relating to import, transport, 
export, possession and sale, provided that their 
import from foreign countries is permitted 
only by means other than that of the 
post.

Note.—The executive instructions of the Government of India require the 
previous sanction of tho Government of India to be obtained by the Provincial 
Government.

The previous notifications, on the subject, issued under tho Madras Abkari 
Act and the Bihar and Orissa Excise Act are hereby cancelled so far as the 
1 ro vince of Orissa is cot cerned.

E. R. WOOD,
Secretary to Government of Orissa.
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GOVERNMENT OF ORISSA.

Notification.

The 3Is* March 1937.
V

No. 1827-L5.G-—In exereiSe of A® power con
section 89 of the Bihar and Orissa Excise Act, 1915 ( 
Orissa Act II of 1915), the Governor is pleased to make
following rules:—

Appointments, Transfers and Punishments.
transfer and to suspend,1. The power to promote, to 

reduce, dismiss or otherwise punish all officers of the Excise 
Department below the rank of Superintendent of Excise shall 
rest with the Excise Commissioner.

Appeals.

2. An appeal shall lie to the Collector from any order of 
any officer subordinate to him and discharging functions under 
the Act or under any rule or order made under the Act,

3. An appeal shall lie to the Excise Commissioner from 
any original order made by the Collector (but not from any 
original order made by any officer discharging functions of the 
Collector) and from any order made by the Collector on appeal:

Provided that every memorandum of appeal relating to 
cancellation, suspension or withdrawal of a license for the 
retail sale of any intoxicant shall be submitted within 
fifteen days from the date of the order appealed against to 
the Commissioner of Excise through the Collector against 
whose order the appeal is made. Such petition of appeal shall 
invariably be forwarded by the Collector to the Commissioner 
of Excise within ten days of its presentation with the original 
records of the case, if any, and with any observations* the 
officer forwarding it may wish to make thereon. The period 
for the presentation of appeal shall be counted from the date 
of original orders and not from the date of rejection of anv 
subsequent petition for revision. £ ^

v.

-•>

4 (a) An appeal shall lie to the Board from any order 
(except orders referred to in section 35 of the Act) made 
whether on appeal or otherwise by the Excise Commissio ’ner.
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Provided that when an order made by a Collector, whether 
on appeal or otherwise, is upheld by the Excise Commissioner, 
no further appeal shall lie.

(b) No appeal shall lie against orders of composition 
under section 68 of the Act.

5. Every memorandum of appeal shall be presented within 
one month from the date of the order appealed against.

6. Every memorandum of appeal shall be accompanied 
by the order appealed against, in original, or by an authenti­
cated copy of such order unless the omission to produce such 
order or copy is explained to the satisfaction of the appellate 
authority.

Import, Export and Transport.
7. The import, export and transport, respectively, of the 

intoxicant hereinafter specified shall be subject to the 
following rules, in addition to the restrictions imposed by 
sections 9, 10 and 12 and any prohibition made under section 
11 and any rules made by the Board under sub-section (12) of 
section 90 of the Act.

Foreign Liquor.
Import of Foreign Liquor.

8. Imports of India-made foreign liquors, by clubs or by 
persons holding licenses for sale, are allowed only under cover 
of passes from the Collector of the importing district and only 
after the following conditions have been satisfied :—

(i) the importer has obeyed all rules in force in the 
district or place from which the liquor is brought;

(h) the Chief Revenue Authority of such district or 
place or the officer-in-charge of the distillery, 
brewery or warehouse from which it was taken 
has made endorsements on the pass granted by 
the Collector of the importing district or place, 
and also on a copy thereof sent to him by the 
Collector of the importing district or place, or 
has himself issued an export pass in such form 
as may be prescribed for use in the district or 
place of issue;

[ill) the Collector of the importing district lias received 
back from the officer making the endorsement or 

the export pass, referred to in (ii)7issuing
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the copy of the import pass issued by the 

either endorsed by the latter or accom- 
issued by the latter.former, 

panied by the export pass
and

(zv) the liquor has been brought by the route and 

within the period specified in the pass.
(a) Imports of India-made foreign liquor, except 

peifumed spirit and spirit contained in drugs, medicines and 
chemicals, m any quantity whatever by any person for his 

private consumption are prohibited.
(b) The passes will be issued on the application of 

the intending importer—
(i) on prepayment of duty if the import is to be from 

Bengal, or

(ii) cn bend for payment to the Collector of duty 
imposed under section 27 within a week after 
receipt of consignment, if the import is for the 
use of treeps and is frcm the United Provinces 
or the Punjab, or.

(in) in other cases, cn bend stipulating that either 
a certificate ficm the exporting province of 
payment cf duty in such pi evince will be 
furnished, or that, failing this, duty would be 
subsequently credited in Orissa, within a week 
of receipt cf the consignment.

9. (1) Passes for the import under bend of foreign liquor 
other than denatured spirit or rectified spirit shall be issued 
only to—

(a) clubs,
(b) persons authorized to cater for troops,
(cf persons holding licenses for the sale of 

liquor,
(d) persons holding licenses to denature spirit.

Provided that the pass for the import of perfumed spirit 
and spirit contained in diugs, medicines and chemicals from 
the licensed manufacturers or licensed bonded warehouses 
can be granted to any person.

foreign
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(2) . Passes for the import of denatured spirit shall be 
issued only to persons holding licenses—

(a) for wholesale or retail sale of denatured spirit, or
(b) to possess denatured spirit in excess of the quantity

fixed by the Board as the limit of retail sale.
Note.—For the purpose of this rule the countersignature of the Civil Surgeon 

of a district on an indent for denatured spirit for use in a Government hospital or 
dispensary or in any other hospital or dispensary under the supervision of Govern­
ment shall be deemed to be a pass.

(3) . Passes for the import of rectified spirit shall be issued 
only to—

(a) charitable hospitals or dispensaries, maintained by 
local authorities as defined in section 4(30) of 
the Bihar and Orissa General Clauses Act, 1917 ;

(&) other charitable hospitals or dispensaries specified 
in this behalf by order of the Provincial Govern­
ment on requisitions countersigned by the Civil 
Surgeon of the district 3

(c) Veterinary Assistant Surgeons, on requisitions
countersigned by the Director, Civil Veterinary 
Department, or by any of the Deputy Directors 
of that Department;

(d) educational institutions, firms, laboratories or
museums referred to in clause (7) of order no. XV 
of Government notification no. 1826-L.S.G. dated 
the 3lst March 1937, as amended by subsequent 
notifications;

(e) any other person approved by the Commissioner of
Excise who may require rectified spirit for the 
manufacture of medicinal preparations.

10. Foreign liquor imported as aforesaid must on arrival 
in Orissa be taken as soon as possible to the distillery, excise 
warehouse or place specified in this behalf in the pass, and by 
the route specified therein.

(a) Indents signed by the Civil Surgeon in cases of 
import of spiiituous medicinal preparations mentioned in 
clause 6(a), indents signed by the Director or Deputy Directors 
of the Civil Veterinary Department in cases of import mention­
ed in clause 6(&), indents signed by the principal, and indents 
signed by the head of the institution or department in cases 
of import mentioned in clause 6(c) of older no. XV will 
constitute the passes required by section 12 of the Act.
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cf rectified spirit in circumstances 
. XV will be under passes(b) Import

mentioned in clause (7) of order no 
granted by the Collector of the district.

to other ProvincesExport of Foreign Liquor
India.

11. (1) When any person desires to remove foreign 
liquor from any distillery, brewery or spirit warehouse for 
export to any other Province in British India, under a bond 
for the payment of excise duty, he must execute a bond in 
the prescribed form, before the Collector of the district in 
which the distillery, brewery or spirit warehouse is situated.

special bond.(2) Such bond may be either a general
(3) The Collector shall sign the bond on 

Governor of Orissa, as a party to the instrument.
(4) The Collector shall then intimate the fact of the 

execution of the bond to the officer in charge of the distillery, 
brewery or spirit warehouse, who shall, after the particulars 
thereof have been entered in the prescribed bond register, 
issue the liquor as if duty had been paid.

or a
behalf of the

12. No liquor shall be so issued until it has been 
measured and proved by the officer-in-charge of the distillery, 
brewery or warehouse.

13. (1) A pass, in triplicate, shall be prepared by the 
officer-in-charge of the distillery, brewery or spiiit warehouse 
when any liquor is issued under clause (4) of rule 11.

(2) One copy of the pass shall be delivered to the 
exporter, the second shall be forwarded to the Collector of 
the district to which the liquor is to be taken, and the third 
shall be retained for record.

14. (1) Each cask or other vessel containing liquor
issued from a distillery, bretvery or spiiit waiehouse, under 
clause (4) of rule 11 shall bear marks showing clearly 
name of such distillery, brewery or warehouse, and the 
number of the cask or other vessel, and the nature, quantity 
and strength of its contents.

the i
V ■ "T

r-

i
(2) Each such cask or other vessel shall be sealed by 

the officer-in-charge, and a distinct impression of the seal 
shall be affixed on the pass forwarded to the Collector of the 
district to which the liquor is to be taken under c’ause (2) 
of rule 13.

)
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35. Accounts of all exports shall he kept, in the 
prescribed form, by the officer in charge of the distillery, 
brewery* or warehouse.

16. Passes for the export of denatured spirit to other 
provinces in British India shall be issued only to—

(a) persons holding licenses in this province for the
manufacture or wholesale sale of denatured 
spirit, or

(b) persons who produce permits from the Collector
of the district of destination.

Export of Foreign liquor to Native States or Foreign 
Territory in India.

17. No foreign liquor shall be exported to any Native 
State or foreign territory in India unless the duty imposed 
thereon under section 27 has been paid..

18. Passes for the export of denatured spirit to Native 
States or foreign territories in India shall be issued only to—

(a) persons holding licenses in this province for the
manufacture or wholesale sale of denatured 
spirit, or

(b) persons who produce permits from the proper
authority in the Native State or foreign 
territory to which the denatured spirit is to be 
taken.

Transport of Foreign Liquor.
19. Foreign liquor (excluding denatured spirit) cn which 

full duty has been paid under the Indian Tariff Act, 1934, or 
the Sea Customs Act, 1878, as amended, or under section 27 
of the Bihar and Orissa Excise Act, 1915, may be transported 
from the premises of the holders of “sale to trade” licences 
to the premises of other licensed dealers, only under a pass.

20. Indiamade foreign liquors (excluding denatured 
spirit and rectified spirit) on which the full amount of duty 
under section 27 of the Bihar and Orissa Excise Act, 1915, 
has not been paid may be issued from a distillery or a bonded 
warehouse to a person holding a licence for sale of foreign 
liquor, on prepayment of duty in the district to which the 
liquor is intended to be tiansported and cn the picducticn of 
a pass grafted by the Collector of that district.'
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21. Rectified spirit on which the ml
under section 27 of the Bihar and Orissa Escise Aci 
has not been paid may be issued from a disoilleiy 

warehouse—
holding a license to sell 

medicinal or(a) to a chemist and druggist
such spirit by retail for bona fide 
surgical purposes, or

(b) to a chemist or druggist holding a permit to
obtain such spirit for the manufacture o 
medicines or chemicals, or

(c) to a person holding a license for compounding and 
blending foreign liquor,

on prepayment of duty in the district to which the spirit is 
intended to be transported and only on the production of 
a pass granted by the Collector of that district.

22. Rectified spirit may also be issued free of duty to 
persons, firms, institutions, laboratories and museums in the 
circumstances mentioned in clause (7) of order No. XV only 
under passes granted by the Collector of the district to which 
the spirit is intended to be transported.

23. Denatured spirit may be transported from a distillery 
or from one wholesale shop to another or to a retail shop or to 
the premises of a person holding a license for possession of 
such spirit for business purposes, only under a pass granted 
by the Collector of the district to which the spirit is intended 
to be taken.

Note.—For the purpose of this rule the countersignature of the Civil 
Surgeon of a district on an indent for denatured spirit for use in a Government

or dispeQsary under the ■“*«**«

Country Spirit.
Import of Country Spirit.

24. (1) Country spirit may be imported only with the 
permission of the Excise Commissioner, and under a bond fn 
the payment of excise duty, and by— 101

(a) a person to whom an exclusive privilege for 
supply or sale of such spirit has been 
under section 22, or

(&) a licensed wholesale dealer in country spirit

T±
/

granted
i
;

f
—

SSrSstt
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(2) Rules 8 to 10 shall apply to such imports.

Export of Country Spirit.

25. (1) Country spirit may be exported only under 
a bond for the payment of excise duty and with the permis­
sion of the Excise Commissioner, which will not be given 
without the concurrence of the authorities of the place to 
which the spirit is to be taken.

(2) Rules 11'to 15 shall, so far as may be, apply to such
exports.

Transport of Country Spirit.
26. Rules 11 to 15 shall, so far as may be, apply to the 

.transport of country spirit between distilleries and spirit 
warehouses.

Ganja.

Import and Export of Ganja.

27. Subject to the provisions of rule 29 cjanja may be 
imported by licensed wholesale vendors of ganja from such 
places as ordered from time to time by the Commissioner of 
Excise and under the following conditions :—

(1) In case of the Orissa Feudatory States the 
importer shall execute a bond in the prescribed 
form in favour of the Collector of the importing 
district binding himself, his heirs, successors and 
assigns to pay to the Collector of the importing 
district—

[a) the duty imposed under section 27, and
i

(b) if, on arrival of ganja at its destination, any 
deficiency in quantity (as compared with the 
quantity received at the source of supply) 
is found, a penalty duty on such deficiency 
at such rates as may be prescribed,

provided that the whole, or any portion, of such 
penalty duty may be remitted should the 
Commissioner hold such deficiency to be due to 
dry age, and
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licensed~ failure to lodge ganja in a warebouse in the importing district within 
a reasonable time from the date of its receipt 
at the source of supply, a sum equal to the 
duty on the entire quantity of ganja not so
lodged.

The bond may either be a general bond in respect of 
imports that may be made from time to time or a special 
bond in respect of any specific consignment.

(ic) on

(2) For each consignment of ganja to be imported, 
the importer shall obtain a pass from the 
Collector of the importing district in the 
prescribed form, authorizing import of ganja 
from the source of supply fixed by the 
Commissioner of Excise into a licensed 
warehouse in the district which is either 
a Government warehouse for which the importer 
pays such rent as may be fixed by the Collector 
or a private warehouse in respect of which the 
importer holds a licence granted by the 
Collector with the approval of the Commissioner.

The pass shall be in force for the period mentioned in 
the pass, but the term may be extended by the Collector of 
the importing district.

(3) The Collector issuing the import pass shall 
forward two copies thereof to the Superinten­
dent of Excise of the exporting district, noting 
on them the fact of the execution of the bond 
by the importer.

U) The importer or his authorized agent shall present V ; such pass to the Superintendent. of Excise 

of the exporting district and obtain on it the 
written permission of that officer to purchase 
aanja. He shall further comply with any rules 
that may be in force in the province of export 
regulating the taking of ganja out of that 
Presidency, and also such instructions in 
conformity therewith as he may receive from 
the Superintendent of Excise of thn exporting
district.

i

;
;
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(5) The ganja shall be brought by the route
tioned in the pass and shall, on arrival in 
Orissa, be taken direct and with all reasonable 
despatch to the licensed warehouse mentioned 
in the pass. Ganja shall then be presented 
with the pass to the Superintendent of Excise 
or such other officer as may be authorized by 
the Superintendent to examine, weigh and store 
the ganja on arrival.

(6) If brought by rail, the consignment should be duly
insured.

(7) The consignment shall be weighed at the Railway
station before a clear receipt is given for the 
consignment. In case of deficiency noticed in 
weight from the quantity despatched, the 
shortage should be noted on the Railway receipt.

(8) Mutatis mutandis, this rule applies to the
transport of ganja from the central gola to 
the warehouses and from one warehouse to 
another.

28. Ganja for export to any of the Feudatory States of 
B,amra, Kalahandi, Patna, Rairakhol, Sonepur, Bonai and 
Gangpur may be imported from Naugaon. in the district of 
Rajshahi by the Deputy Commissioner of Sambalpur in. 
accordance with the rules from time to time framed in this 
behalf by the Government of Bengal.

men-

29. Ganja may be imported from the Government 
, . warehouse at Naugaon in the

ill NaSnghpur] district of Rajshahi for direct
12. Nayagarh.
13. Nilgiri.
14. Pallahera.
15. Ranpur.
16. Talcher.
17. Tigiria.

1. Afhgarh:
2. Afchraallik. 
S. Baramba.
4. Baud.
5. Daspalla.
6. Dhenkanal.
7. Hindol.
8; Keonjhar.
9; Khandpara.

transmission to, and may then 
be exported to, any of the States 
mentioned in the margin by 
any person who holds a permit 
(special or general) granted by 

the Excise Commissioner of Orissa or the Resident, Eastern 
States, subject to the condition that each consignment is cover­
ed by (i) an import pass in the prescribed form granted by the 
Collector of the district from which the ganja will be exported 
to the State concerned and [ii) a pass granted by the officer in- 
charge of Excise in that State. All reasonable despatch shall 
be observed in the transmission of such ganja through the
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limits of the province of Orissa except in the case of 
Mayurbhanj where the permit will be granted by the Ruling 
Chief or any person for the time being authorized by the
Ruling Chief.

30. Ganja imported under rule 27 may be exported from 
any licensed warehouse to any other Province or Presidency 
in British India, under conditions similar to those laid down 
in rule 35 below regulating the export of bhang.

31. Ganja may be exported to any of the Feudatory
States in Orissa noted in the 

ii! narsinghpur. margin from a licensed. ware- 
12. Nayagarh. house in . any of the districts 
14.’ PaHahera. of Balasore, Cuttack or Puri 
\5' Sa1n?ur’ under cover of a pass granted
17’. Tigiria^ by the Collector of the district

and a permit (either general or 
special, granted by the Excise Commissioner of Orissa or the 
Resident,'Eastern States, except in the case of Mayurbhanj 
where the permit will be granted by the Ruling Chief or any 
person for the time being authorized by the Ruling Chief.

1
1. Athgarh.
2. Athmalik.
3. Baramba.
4. Baud.
5. Daspalla.
6. Dhenkanal.
7. Hindol.
8. Keonjhar.
9. Khandpara.

i

-i32. Ganja imported under, rule 28 by the Deputy 
Commissioner at Sambalpur may be exported to any of the 
seven States mentioned in that rule on the conditions:—

(i) that the cost incurred by the Deputy Commissioner
for such import has been paid by the State 
concerned,•

(ii) that the export is covered by a pass granted by
the Deputy Commissioner and a permit, either 
general or special, granted by the Resident, 
Eastern States, and

(Hi) that arrangements are made to the satisfaction of 
the Deputy Commissioner and Resident, Eastern 
States, for the safe custody of the Ganja in 
transit through British India.

:

j

'rr'-

33. A traveller may import ganja and bliang personally 
into Orissa by land from any Indian State or foreign 
settlement in India up to the limit of quantity within which
possession by him is allowed without a pass on the British 
Indian side of the frontier.

I

;

■ ?V

r

i
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Bhang.
Import of Bhang.

34. Bhang may be imported only from such places as 
prdered from time to time by the Commissioner of Excise 
and only by licensed vendors of bhang. Rule 27 shall, so far 
as may be, apply to such imports.

Export of Bhang.
35, (1) Bhang may be exported to any other Province or 

Presidency in British India., provided that—
if) the exporter has paid the duty, if any, imposed 

under section 27 or has executed a bond (either, 
general or special) in favour of the Collector 
either of the district to which the bhang 
is to be taken or of the exporting district, 
binding himself, his heirs ; successors or assigns 
within a specified time either to lodge the 
bhang in a licensed warehouse in the district 
to which the bhang is to be taken or to pay 
to the Collector of the district to which the 
bhang is to be taken a sum equal to the .amount 
of duty chargeable on the said bhang in the 
district to which the bhang is to be taken 
under the law in force in that district. The 
said bond may also provide for the payment of 
penalty duty at such rate as may be prescribed 
in respect of any deficiency in quantity of the 
bhang lodged in the said licensed warehouse 
as compared with the quantity received in 
the district of export;

(ii) it is covered by a pass granted by the Collector or 
officer-in-charge of Excise of the district to 
which the bhang is to be taken and is exported 
by the person to whom such pass has been 
granted or by an authorized agent of such 
person;

(iii) the officer issuing the said pass has forwarded two 
copies thereof to the Collector of the district 
from which the bhang is to be exported;

(iv) the Collector of the district from which the bhang 
is to be exported has endorsed on such pass an 
order atuhorizing the export;
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licensed
(e) the bhang is exported direct from some 

warehouse arid,

following particulars '•—
(a) the number of each package,
(b) the gross weight of each package,
(c) the net weight of bhang in each package, and

to whom delivery is(d) the name of the person 
to be given.

(2) After the entries have been made as required by 
clause (vi) above, the officer shall make similar entries on the 
two copies of the pass referred to in clause (Hi) of which he 
will file one copy in his office and return the other by post 
the same day to the officer who issued the import pass.

(3) Bhang shall not be issued to the exporter except 
within the period for which the pass referred to in clause (ii) 
is current, and after issue it shall be forwarded by him with 
all reasonable despatch to the destination and by the route 
specified in the pass.

36. Bhang may be exported to any of the seventeen 
Feudatory States in Orissa mentioned in rule 31 under 
conditions similar to those prescribed in that rule for the 
export of ganja.

SI Bhang may be exported to any of the Feudatory 
States oi Bamra, Kalahandi, Patna, Rairakhol and Sonnur 
from a licensed wkerebouse at Sambalpur, on the conditions—

(*') thatnthe fP°^ iR covefed by a pass granted by the 
Deputy Commissioner of Sambalpur and 
permit, either general or special, granted bv the 
Resident, Eastern States and ^ V-‘"

(ii) that arrangements are made to the satistw;
tl>e Deputy Commissioner and ft °,f 
Eastern States, for the safe ifodl 
m transit through British India. ^ f h lancJ

Vr

oS. Bhang may be exported to thp t?*, a l 
of Bonai and Gangpur from licensed warehon JStates

ln ^mbalpur.

■ n
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39. Rule 35 mutatis mutandis, applies to the transport 
of bhang from the central gola to the warehouses and from 
one warehouse to another.
Transmission of Hemy Drugs, extracts and tinctures of

Hemy and medicinal yreyarations containing Hemy
Drugs.

40. Medicinal preparations containing hemp drugs (other 
than the recognized medicinal preparations) exempted from 
the provisions of the Act under clause (9) of Order 
No.XV of notification no. 18^6-L.S.-G. dated the 31st March 1937 
may be imported only by a chemist or druggist and 
only for bona fide medicinal purposes and under cover of 
permits issued by the Commissioner of Excise in such form as 
the Board may prescribe:

Provided that if the import is from outside British India 
it must be by means other than the post.

41. Transmission of hemp drugs, extract and tincture 
of Hemp (Cannabisindica) or medicinal preparations 
containing hemp drugs by post into, within or out of the 
province of Orissa is prohibited except on the following 
conditions:—

(i) In making such transmission, only the parcel post
shall be used and the parcels shall be insured.

(ii) The transmission shall be covered by a permit
which shall, in the case of transmission to a 
district in Orissa, be issued by the Collector or 
Superintendent of Excise of the district to 
which the consignment is to be sent and in all 
other cases by the proper authorities in the 
province to which the parcel is addressed.

(Hi) The parcel shall be accompanied by a declaration 
stating the names of the consignee and the 
consignor, the contents of the parcel in detail, 
the number and date of the licenses or permits, 
if any held by the consignee and the consignor 
and such- other particulars as may be required 
from time to time by the Excise Commissioner.

(iv) Persons licensed to possess and sell hemp drugs 
and preparations thereof, and chemists and 
druggist permitted under rule 40 to import
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medical preparations containing hemp drugs 
shall show distinctly in their account books the 
quantity of drugs received by them from time 
to time by post and the names of the
consignor.

Duration and Number of Licenses.
retail vend of intoxi- 
from the 1st April tp42. Licenses for the wholesale or 

cants may be granted for one year, 
the 31st March ana in the case of tari (toddy) in the districts 

Gan jam and Koraput from- the -1st October to the 30th 
September following subject to the following provisions :—
of

(1) licenses for the retail vend of pacliwai may be 
granted for an}^ number of years up to three 
beginning on the 1st April, in cases where the 
Excise Commissioner considers this advisable;

(2) if any license be granted during the course of the
financial year, it shall be granted only up to 
the 31st March next following and in the case 
of tari (toddy) in the districts of Ganjam and 
Koraput from the 1st October to the 30th 
Septmber following;

(3) season licenses for the sale of either fresh or
fermented tari may be granted for periods fixed 
by the Collector;

(4) temporary licenses may be granted to 
for the supply of intoxicants provide 

temporary
and special occasions, e.g., fairs, regimental 
camps of exercise, etc., and shall be limited to 
the period during which such temporary or 
special occasions last;

on

(5) wholesale licenses for the 
intoxicants supply and sale of 

may be granted for any number 
of years not exceeding five, as the Board may 
decide in each case.

4o The number of licenses which may be granted for 
anv local area shall be regulated by the needs of the people 
f that area and no license for the sale of any intoxicant 

• „nv local area shall be granted unless it is required either to U1 t ■ ascertained demand for such article or to counteract 
supply through illicit sources.

1
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44. The general principles below stated shall be borne 
in mind, and shall be applied by Collectors or the Licensing 
Board so tar as possible m fixing the number of licenses to be 
granted for the retail sale of liquor for consumption on the 
premises of the vendor:—

Liquor shops should not be so sparsely distributed as to 
give to each a practical monopoly over a considerable area, 
or at least such a monopoly should only be allowed when 
prices can be effectively fixed. At the same time, two or 
more shops should not be equally convenient to a considerable 
number of persons. In other words, liquor shops need not be 
so limited in number as to make it practically impossible for 
a resident in a particular area to get his liquor except from 
one particular shop; but it should only be possible for him to 
get his liquor from two different shops at the cost < t consi­
derable inconvenience, and he ought to have as little freedom 
of choice in the matter as possible.

Location of Srofs.
45. (1) No new shop shall be licensed for the consump­

tion of liquor on the vendor’s premises:—
(a) in a market-place, or 
(1)) at the entrance to a market-place, or
(c) in close proximity to a bathing ghat, school, 

hospital, place of worship, factory or other 
places of public resort, or

(d) in the congested portion of a village.
(2) So far as practicable, an. established liquor shop 

licensed for the consumption of liquor on the premises should 
not be allowed to remain on a site which would not under 
clause (1) of this rule, be permissible for the location of 
a new shop.

(3) In areas inhabited by aboriginal tribes, country 
spirit shops shall not be licensed to be placed immediately on 
the side of a main road or in any other prominent position 
that may place temptation in the way of the aborigines.

46. In granting licenses, for new shops, and, as far as 
practicable, in granting licenses for established liquor shops, 
the Collector shall have regaid to the following principles

(a) a liquor shop should not be inaccessible to 
consumers, but it should not be in such a

! .
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the attention 
passing by 

drinking;
obtvnde itself onsituation as to

of the public or to render persons 
subject to annoyance from persons 

ib) in towns, the position of a liquor shop should be so 
far public that persons entering it should not 
escape observation,, and it should be such as to 

oimartzicinn pasv. but it should not be
attention, e.g., byrender supervision easy, 

so prominent as to compel 
occupying a whole side of a public square \

(c) a liquor shop should never occupy a position to 
which the near neighbours object on____  „ grounds
which, upon inquiry, appear to be sufficient and 
free from malice or ulterior motives.

47. No new licenses for the retail sale of liquor at any 
place within two miles of the border of another district shall 
be granted unless the Collectors of both districts concur, or, if 
they fail to concur, unless the Excise Commissioner so directs,

48. No outstill license shall be granted for any place 
within five miles of any distillery area situated either in the 
Province of Orissa or in any adjoining British Province, 
except under very special circumstances, e.g., the existence 
of a large mart.

49. *Except with the previous’ sanction of the Provincial
Government, which will only be granted in exceptional cases, 
shops shall not be licensed for the retail sale of any intoxicant 
within two miles of the border of any of the Feudatory 
States of Bamra, Patna, Rairakhol, Sonpur, Nilgiri and Tigiria. 
or within three miles of the border of any of the following 
Feudatory States, viz. :— &

(1) Athgarh.
(2) Athmallik.
(3) Baramba.
(4) Baud.
(5) Bouai.
(15) Daspalla.
(7) Dhenkanal. >
(8) Gaugpur.

Provided that in the case of 
State of Bamra and the British districts 
the limit shall be three miles.

(9) Hindol.
(10) Keonjhar.
(11) Khandpara.
(12) Mayuibhanj.
(13) Narsinghpur.
(14) Nayagarh.
(15) Ranpur.
(1G) Taleher.
the border between the 

of Angul and Khondinals
i-i

'
♦The Chiefs of the Feudatory States noted in rule 

observe the same distance limits as regards shops iB theiru^,^0 “Pected to

I

TV

*
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50. License for the sale of foreign liquor for consumption 
the vendors’ premises shall only be granted in places where

there is a proved demand on the part of a class of drinkers 
accustomed to foreign liquor, e.g., in large industrial centres, 
or in towns where there is a population specially accustomed 
to drinking such liquor.

Prohibition of grant of retail licences to certain
persons.

51. Licenses for the retail sale of any intoxicant shall 
not ordinarily be granted :—

(а) to any persons who have been convicted by a
Criminal Court of a non-bailable offence; or

(&) to former licensees who are in arrears to Govern­
ment, or whose conduct has been found to be 
unsatisfactory, or who have been found guilty 
within the previous five years, of any serious 
breach of the conditions of their'licenses.

52. No license shall be granted to an outstill licensee for 
the retail sale of distillery siprit or tari in a shop within five 
miles of his outstill.

53. No license shall be granted to a distillery shop licensee 
for the retail sale of outstill spirit or tari in a shop within 
five miles of his distillery shop.

54. (a) No license shall be granted to a person who holds 
or is the agent or servant of any person holding a similar 
license in an adjoining area in an Indian State.

(б) Village officers shall not be granted licenses.

Prohibition of sale to certain persons.

55. (1) No intoxicant shall be sold—
(a) to any Railway servant at the time on duty, to 

any Excise, Sait or Police officer below the 
rank of Sub-Inspector or any village choukidar 
being in uniform, any European vagrant under 
Police escort, or any insane person, by any 
licensed vendor or by the agent or servant of 
any licensed vendor, or

on
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follower, by any licensed vendor or * e & 
or servant of any licensed vendor, un^e£^ ^ 
licensed vendor has been approved bj e 
General Officer Commanding the Division oi 
the Officer Commanding a cantonment or camp.

(2) In this rule,—
(?) “soldier” does not include a commissioned officer, 

a volunteer, or a soldier in civil employ, and
(ii) u camp-follower ” means a person (other than a 

soidier or a private servant) whom the person 
selling an intoxicant knows or has reason 
to believe to have a right to be in cantonments;

(hi) the expressions "soldier”, “member of a soldier’s 
family ” and “ camp-follower ” do not include 
an Indian soldier or a member of an Indian 
soldier’s family, or an Indian camp-follower, 
when such soldier or camp-follower is abseut 
from his regiment.

Ascertainment of local opinion prior to the grant of
CERTAIN LICENCES FOR THE SALE OF LIQUOR EXCEPT IN 
THE AREAS WHERE LICENSING BOARDS HAVE BEEN 
CONSTITUTED.

Licenses for the retail sale of spirit or tari for consump­
tion on the vendor's premises.

56. (1) On or before the 26th October the Collector shall 
prepare a list showing what licenses it is proposed to grant 
for the retail sale of spirit or tari (toddy) for consumption on 
the vendors premises, for the next period of settlement. Such 
list in case of tari (toddy) shops in the districts of Ganjam 
shall be prepared on or before the 30th June.

(2) The said list shall specify, as accurately as may be 
possible, the locality of the premises to be licensed, and shall 
distinguish proposed new licenses from existing lie 
it is proposed to renew.

57. Before the 1st November and in case of tari 
in the district of Ganjam before the 10th July, the 
shall—

enses which

(toddy) 
Collector

x notice required by clause (a), and proclaim(a) a^he notice required by clause (6), *of section 31, and

F-

)r

4

—
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(&) send a copy of the list to the Chairman of the 
District Board and an extract to the Chairman 
of each Municipality as required by clauses (c) 
and (d) of section 31, and

(6#) send to the Commanding Officer of each cantonmcr.t 
an extract reproducing so much of the said list 
as relates to shops within the limits of the 
cantonment or within a distance of two miles 
from those limits, and

(d) give such opportunity as he thinks to be required 
for the expression of opinion—

(‘i) by Railway authorities, on proposals for the grant 
of licenses for shops near railway stations;

(ii) by Forest Officers, on proposals for the grant of 
licenses for shops for supplying spirit or 
tari (toddy) to aboriginal tribes inhabiting 
forests; and

(in) by large employers of labour in tea gardens, 
mills, factories and coal mines, on proposals 
for the grant of licenses for shops for supply­
ing spirit or tari (toddy) to their labourers.

58. The Chiirman of each Municipality shall cause 
a copy of the extract sent to him under rule 57, clause (b), to 
be conspicuously affixed at the central office of the Munici­
pality for a period of not less than seven days expiring before 
the 14th November and before the 20th July in the case of tari 
(toddy) in the district of Gan jam and shall send to each 
member of each Ward Committee (if any), not later than the 
5th November and before the 14th July in the case of 
tari (toddy) in the district of Gan jam, a copy of so much of 
the extract as relates to shops situated in his ward.

59. All objections and opinions with respect to proposals 
contained in the list referred to in rule 56 must be sent so 
as to reach the Collector by the 15th November and by the 
25th July in the case of tari (toddy) in the district of Gan jam 
and the Commanding Officer of each cantonment must inform 
the Collector by the same date whether he consents to the 
proposals contained in the extract sent to him under rule 
57, clause (c).

60. (1) In all Municipalities, and in all towns other 
than Municipalities with a population of 20,000 or more, 
a local Committee, constituted in such manner as the Board of
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Revenue, with the approval of the Provincial Government, may 
decide, shall, unless the Provincial Government in any case other- 
wise direct be formed, by the 15th November and by the 25th 
uly in the case of tari (toddy) in the district of Gan jam 

to consider and advise the Collector upon the proposals 
con amed in the list referred to in rule 56 above regarding the 

num iei of licenses and the location of shops.
(2) The Collector shall record the opinion of the 

Committee upon the proposed number of licences and location 
of shops and upon the objections which he has received by 
the said date; and if that opinion is not accepted by him, he 
shall record his reasons for disagreement.

61. On or before the 30th November and by the 30th 
July in the case of tari (toddy) in the district of Ganjam 
the Collector shall submit to the Commissioner of Excise the 
list referred to in rule 56 as revised by him under section 34, 
and the objections and opinions which he has received by the 
loth November, and a report of the proceedings of the 
Committee referred to in rule 60 and his own opinion.

Procedure to be followed for settlement of excise
SHOPS IN THE AREAS WHERE LICENSING BOARDS
CONSTITUTED.

62. (1) The licensing board shall be newly constituted 
every third year in the month of October, in which month 
elections of members to represent them shall be held by the 
Municipal commissioners, non-official members of the Legis­
lative Assembly, the principals of colleges and headmasters of 
high schools, temperance societies and excise licensees.

(2) Before the 1st day of August, the Collector shall 
prepare and publish lists of (a) principals and headmasters 
and (b) excise licensees who are entitled to vote ih these 
elections. e

ARE

(3) The Collector shall decide all questions regarding the 
time and place of elections under these rules, and, where 
necessary, appoint a suitable person to be election officer. 
All disputes regarding the elections shall be decided by the 
Collector, whose decision shall be final. He shall give at least 
ten days’ clear notice of such election. Voting shall 
ballot. be by

Jiu;
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p *i ( ^ F anybody entitled to elect a member to the board 
a3ls t° do so the Collector shall appoint a member from 

among that body, and if such representatives decline the 
Jie may nominate the other persons to the seats.

(5) The licensing board shall hold office for three years 
commencing from 1st day of November of the year in which 
it is constituted. Any vacancy among the members of the 
board shall be filled in the manner prescribed for the election 
or appointment, as the case may be, to a newly constituted 
board, of a member of the class to which the late member 
belonged.

seats,

(6) The duties of the licensing board shall be—
(a) to meet at least once a year not later than the 

fifteenth day of January to decide, subject to 
the provision of any order issued by the Provincial 
Government under section 7 (2) (b) of the Bihar 
and Orissa Excise Act, the number of excise shops 
for the ensuing excise year and the area within 
which each shop shall be situated and to select 
licensees for such shops;

(&) to meet when convened by the Collector, for the 
purpose of giving him advice on matters 
connected with excise, of selecting licensees 
when vacancies occur, or of deciding matters 

from breach of the conditions ofarising 
licenses;

(6*) to meet when convened by a requisition addressed 
to the Chairman by not less than four members;

Id) to communicate a minute of its proceedings and 
its decision to the Collector within fifteen days 
of the date on which the meeting is held.

(7) At least thirty days previous to the date fixed for the 
meeting prescribed under sub-rule (6) (a) the licensing board 
shall cause to be prepared and published in the manner 
prescribed by sub-rule (8) a list specifying—

(i) the licenses of various kinds it proposes to grant 
for the ensuing excise year;
accurate a description 
locality and site of • the premises 
licensed; and

as is possible of the 
to be(«) as
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(Hi) the latest date for receipt of written objections to 
its proposals (such date being not earlier than 
seven days previous to the date fixed for the 

meeting) from any of the following:—
(a) persons paying municipal rates residing in the 

municipality;
(b) railway authorities on proposals for the grant of 

licenses for shops near a railway workshop;
proposals(c) emploj^ers of labour on a large scale

for the grant of licenses for shops near then- 
factories or places of business;

on

{d) the Commanding Officer of any cantonment on 
proposals for the grant of licenses for shops 
in proximity to cant-onment boundaries;

(e) the governing body of any religious, philanthropic 
or educational institution on proposals for 
the grant of licences for shops in proximity 
to such institution;

and shall give full consideration to such objections at the 
aforesaid meeting and hear evidence, if it is considered 
necessary in support of such objections, should objectors 
express a desire to produce the same.

(8) The board shall—
(a) cause a copy of the list prescribed under the 

preceding rule to be exhibited at the central
office of the municipality and at the Collector’s 
office; and

(b) cause an extract of so much of the list 
to shops situated in a ward of as relates 

a municipality to 
be sent to the Commissioner or Commissioners 
representing that ward.

(9) The Excise Commissioner shall have 
appeal to Government—

'"■) a§aiusfc ,the decision of the licensing board
regarding the location of shops; and J

{b) against any decision of the board which he 
as illegal, inequitable or '

the right of

regards
impracticable.

—
. A.- ' ‘ "
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(10) Id cases where a shop is abolished by the licensing
board, the licensee shall have no right of appeal.

(11) No licensee shall have any claim to the renewal
of his license or any claim to compensation on 
the determination thereof.

Restrictions on the Exercise of Powers Conferred 
by Sections 69 and 70.

63. No Excise officer below the rank of Inspector shall 
exercise any of the powers conferred by section 69 (entry, ins­
pection, testing, seizure, etc.) in respect of any licensed place 
of manufacture or storage which is under the charge of an 
Excise officer, unless he is specially authorized in writing by 
the Collector to do so.

64. (1) Officers below the rank of Sub-Inspector in the 
Excise or Police Department, or of Preventive Officer in the 
Customs Department, or of Kanungo in the Land Revenue 
Department may exercise the power conferred by section 70 
(arrest without warrant, seizure and search) in open places 
only.

(2) The expression “ open places ” in this rule 
means “ open ” in the ordinary sense as opposed to 
“ closed ”, but does not include a dwelling-house.

65. Any officer who, outside his local jurisdiction, 
arrests any person or seizes any article under section 70 shall 
without delay make over such person or article to an Excise 
officer having local jurisdiction, or to the officer in charge of 
the nearest police-station.

Information and Aid to Excise Officers.

66. The information which officers referred to in section 
75 are required to give of breaches of provisions of the Act 
shall be given to the Collector or the Subdivisional officer or 
to the nearest Excise officer having jurisdiction to investigate 
the offence.

67. No Excise officer below the rank of Sub-Inspector 
shall request any officer referred to in section 75, sub-section 
(1), to aid him in carrying out the provisions of the Act or of 
any rule, notification or order made, issued or given under the 
Act.
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the rank of68 (1) When any Excise officer not below 
sub-inspector requires the aid of any officer refene 
section 75, sub-section (1), in making any arrest oi seaic l 
under the Act. he shall send—

(a) if the aid of the police is required—to the office]* 
in charge of the police-station within the limits 
of which the arrest or search is to be made, or

(&) ^ taidalsURfsec4n0tbisr nearest

superior officer of the department or body 
which he serves,

a requisition (which shall be in writing, if the exigencies of 
the occasion permit) stating the nature of the aid required 
and the reasons for which it is required.

(2) If any officer to whom a requisition is sent under 
clause (1) of this rule feels unable to render the aid 
he shall forthwith inform the officer who sent the
of his reasons for withholding it, and shall, if necessary, refer 
to his immediate superior for instructions.

69. A village chaukidar or dafadar shall not be required 
to aid Excise officers in carrying out any provisions of the 
Act, or of any rule, notification or order made, issued or riven 
under the Act, except in the matter of making an arrest 
search or seizure or a distraint of movable property within 
the village, union or circle for which he is appointed.

required,
requisition

Grant of Expenses to Witnesses.
70 Expenses of witnesses appearing under summons or joAJfore any Court in excise cases may be granted by 

Ce Court in accordance with tbe following rules, namely

, v in the case of servants of the Crown—rules in' force for the grant of travelling allowances 

of servants of the Crown;
(b) in the case of other persons—the rules v ' the High Court for the - 

witnesses in criminal
expenses of witnesses appealing under summons 

or produced before the Collector or the Superin­
tendent of Excise in excise cases dealt with
departmentally may be paid from their contin­
gent allowances.

lnade bv 
expenses to

grant 0f 
cases, and(*)

I4

J

■SSRViK.-:
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Grant of Compensation.

71. Compensation for loss of time may be granted to 
persons ref erred to in section 89, clause (n), by the Collector 
or by the Magistrate before whom they are charged.

72. Such grant shall be made under the same condition 
as grants of expenses under the rules referred to in clause (5) 
of rule 70 and shall be subject to the maximum limit pre­
scribed by those rules for the grant of expenses.

The previous notifications, on the subject, issued under the Madras Abkari Act, 
188G, and the Bihar and Orissa Excise Act, 1915, are hereby cancelled so far as the 
Province of Orissa is concerned.

E. R. WOOD,

Secretary to Government oj Orissa.
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L
lNOTIFICATION.

\

J The 31st March 1937.
No. 1828-L.S.-G.—In exercise of the powers conferred 

by sections 5 and 13 of the Opium Act, 18/8 (I of 18/8), as 
amended by the Devolution Act, 1920 (XXXVIII of 1920), 
the Governor of Orissa is pleased to make the following 
lules :—

These rules may be called the Orissa Opium Rules,
1937-

Definitions.
1. In these rules, unless there is something repugnant 

in the subject or context,—
-M

British India, together with(1) “India” means any
territories of any Native Prince or Chief under the suzerainty 
of His Majesty, exercised through the Government of India 
or any Government or Officer subordinate thereto and 
includes the French and Portuguese settlements enclosed 
within British Indian territory, or bordering on the Arabian 
Sea (east of Karachi) or Bay of Bengal.

(2) “ Orissa ” means the territories for the 
administered by the Governor of Orissa.

(3) “ Board ” means the Board of Revenue.

time being

' f(4) c( Commissioner ” means the Commissioner of Excise,

(5) “Collector” means the chief officer in charm of ti
Revenue administration of a district, and includes a Sunerin 
tendent of Excise and any officer empowered hv £ i 
byname or in virtue of his office, to perform all n6 ^0ar(J 
the functions of a Collector under these rules. r an^ °*

Orissa.

•r-'.:.
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(6) “Preventive officer” means an officer of a depart­
ment mentioned in section 14 of the Opium Act, 1878.

(7) “ Opium ” means—

(i) the capsules of the poppy (Palaver somruiferum, L.);
(ii) the spontaneously coagulated juice of such cap­

sules which has not been submitted to any 
manipulations other than those necessary for 
packing and transport; and

(Hi) any mixture, with or without neutral materials, 
of any of the above forms of opium;

but does not include any preparation containing not more 
than 02 per cent of morphine;

(8) “Tola” means a weight of one hundred and eighty 
grains Troy.

(9) “Seer” means a weight of eighty tolas.
(10) “Licensed vendor” means a person to whom 

a license for the sale by retail of opium has been granted by 
the Collector under these rules.

(11) “Licensed druggist” means a person to whom 
a permit for the sale by retail to the public of opium and poppy- 
heads for medicinal purposes or manufacture and for the 
similar sale of intoxicating drugs used for purposes other than 
smoking has been granted by the Collector under these rules.

(12) “Excise Officer” means the Collector or any office* 
or other person appointed or invested with powers under 
section 7 of the Bihar and Orissa Excise Act, 1915.

(13) A qualified medical practitioner means—

(i) any person registered as a medical practitioner
under the Medical Act, 1858, and any Act of 
Parliament amending the same, or under any 
law' for the registration of medical practitioners 
for the time being in force in any part of 
British India, or

(ii) any person registered as a dentist under the
Dentists’ Act, 1878, and any Act of Parliament 
amending the same, or



[l’AKT 1H.
25, 1937-gazette, JUNE

THE OEISSA
342

V person possessed of qualifications which render
J P lio-ible for registration as a medical practi- 
tioner or deatist as tie case may be under the 
the Medical Act, 1858, the Dentists Act, 1878, 
and any Act of Parliament amending the same 
Acts, or under any law for the registration of 
medical practitioners or dentists for the time 
being in force in any part of British India, 
and approved by the Collector for the purpose 
of these rules or of corresponding rules for the 
time being in force in any part of British India.

(in) any other person engaged in scientific, medical, 
dental or veterinary practice and approved by 
the Excise Commissioner for the purpose of 
these rules or of corresponding rules for the 
time being in force in any part of British India:

Provided that the Excise Commissioner may declare any 
u medical practitioner” to be deprived of the privilege of 
a medical practitioner under these rules by reason of unprofes­
sional conduct in respect of the import, export, transport, 
use or prescription of opium or by reason of conviction under 
the Excise or Opium Act, or the Dangerous Drugs Act.

(14) “ Manufacture. ” means as in Chapter II of the 
Dangerous Drugs Act and lule 5 cf Part III of the Central 
Opium Rules, 1934.

(Hi) an

4

Manufacture of opium.
2. (a) Opium shall not be manufactured anywhere in 

Orissa: Provided that with the special permission of the 
Provincial Government opium purchased from the Government 
Factory at Ghazipur may be remanufactured by or on behalf 
of the Provincial Government in the form of tablets or pills 
for sale as Exise Opium: Provided further that opium mix­
tures may be manufactured from raw opium lawfully possessed 
by persons authorised by the Provincial Government under 
their rules prescribed for the purpose:

Provided further that confiscated and damaged opium 
may be remodelled by or on behalf of the Provinciol Government 
with a view to making it fit for excise purposes, subject to 
the condition that the remodelled opium shall be in a form 
enabling it to be distinguished from the excise opium issued 
from the Government Factory at Ghazipur.

y».-f
A

!

1A 5
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(6) Any person may manufacture opium mixtures for 
his own consumption and not for sale from opium lawfully 
possessed by him in accordance with these rules.

(c) Any person who has been granted a druggist's 
permit by the Collector under these rules may manufacture 
opium mixtures from opium lawfully possessed by him.

Possession.
3. (1) Any person may possess—

(a) Opium to the extent of one tola and a half in the 
districts of Cuttack, Angul and Khondmals, 
Balasore, Puri and Sambalpur, one tola in the 
non-Agency tract of the district of Ganjam and 
two tolas in the Agency tracts of the province 
and poppy heads to the extent of ten tolas in 
the districts of Cuttack, Angul and Khondmals, 
Balasore, Puri and Sambalpur and without 
limit in the districts of Ganjam and Koraput 
provided the said articles have been bought by 
retail from a licensed vendor or similarly 
purchased (for medicinal purposes) from a 
licensed druggist.

(b) opium mixture purchased, from a licensed druggist 
or manufactured in accordance with the rules 
framed by the Governor-General in Council 
under sub-section (2) of section 5 of the Dange­
rous Drugs Act, 1930:

Provided that the quantity of the raw opium contained 
in the opium mixture referred to above shall not, in the 
aggregate, exceed the limit of possession specified in clause (a) 
above.

(2) Subject to the conditions of his license, a licensed 
vendor of opium may posses any quantity of opium if bought 
from the Government treasury, or taken over from another 
licensed vendor under rule 21, or to the extent of one seer if 
bought from another licensed'vendor under rule 12.

(3) Subject to the conditions of his permit, a licensed 
druggist may possess—

(a) opium to.the extent of one seer and poppy-heads 
to the extent of 10 seers which he has bought 
from a licensed vendor, or from another licensed 
druggist under rule 12 or, in the case of 
opium from the Government treasury;
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used for(b) medicinal drugs, not being preparations
smoking purposes, to the extent of one seer 
provided that he has manufactured the same 
from opium of which he is permitted by these 
rules to be in possession, or has purchased 
them from another licensed druggist:

Provided that when such drugs are obtained by purchase 
from a licensed druggist not in the vicinity, the consignment 
shall be subject to the same conditions as are prescribed in 

rules 4 to 7 inclusive.
(4) Any person who has been a licensed vendor or 

licensed druggist may, with the sanction of the Collector 
possess any quantity of opium, poppy-heads or intoxicating 
drugs as the case may be, of which at the time of the expiry 
of his licence or permit he is in lawful possession in accord­
ance with the conditions of such license or permit and of 
these rules, till such time as he shall have disposed of or 
surrendered the same under these rules.

(5) A person to whom a pass has been granted for 
transport, import or export under these rules, or who has been 
authorized by a special order in writing of the Collector to 
possess opium or a medicinal drug containing opium or poppy- 
heads in quantities exceeding those specified in this rule, may 
possess the opium or such medicinal drug, or poppy-heads 
covered by such pass or special order, as the case may be.

(6) Any servant of the Crown may, as such, possess 
opium and poppy-heads and decoctions of poppy-heads which 
have come into his possession in the course of his official 
duties:

•A.

4,
bProvided that he shall dispose of such opium and 

heads and decoctions of poppy-heads in such manner as may 
be directed by his superior officer or required by the orders
made or instructions given by the Provincial Government in 
that behalf.

Transport.
4. A licensed vendor of opium or a licensed druggist may 

transport opium, medicinal drug containing opium or poppy- 
heads, as the case may be, under a pass granted by a Collec­
tor in accordance with the following rules, but not otherwise.

5. (1) When a licensed vender or a licensed druggist 
desires to transport opium, medicinal drug containing opium

poppy

A

A i
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or poppy-heads, he must obtain a pass for each consignment 
from the Collector of the district from which transport is 
desired.

(2) The pass shall specify—
(а) the time within which the transport must- be

effected,
(б) the place from which the consignment is to be

transported,
(e) the name of the consignor,
(d) the name of the person in charge of the

consignment,
(e) the name of the consignee,
(/) the number of packages, and the weight and 

contents of each, and
(g) the place to which the consignment is to be 

transported.
(3) Each package in the consignment shall be stamped 

in the presence of the Collector with his official seal.
6. (1) Save as provided in rule 1, the bulk of a con­

signment may not be broken during transit.
(2) A Collector granting a pass for transport under rule 

5 may make it a condition of such grant that the bulk of the 
consignment for which the pass is granted shall not (save as 
provided in rule 7) be broken until the Collector of the 
district to which transport is authorized, or some officer 
authorized by such Collector in that behalf,, has examined the 
consignment at the place specified in the pass as that to 
which the consignment is. to be transported:

Provided that such examination shall be made within 
seven days from the date on which the Collector of the dis­
trict to which transport is authorized, or an officer in charge 
of a subdivision of s.u.ch district has had the pass delivered 
to him.

(3) If after examination under the last foregoing clause, 
the examining officer is of opinion that the packages have not 
been opened or tampered with in transit (save as provided 
in rule 7) if their number is complete; and if they are found
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the«■“ the fell weight specifiedto be not less or more
pass (a deduction being allowed for dry age in . 
opium to one quarter per cent, and an addition of a simiJai 
amount being allowed where the contents of the packages 
appear to have been moistened by exposure to rain or damp) 
the consignment shall be made over to the consignee specified 
in the pass, the pass being retained by the examining officer. 
Otherwise the consignment shall be detained pending the 

orders of the Collector.
7. Any preventive officer may at any time examine 

consignments of opium or poppy-heads in transit. If after 
such examination the preventive officer is of opinion that the 
packages fulfil the conditions specified in rule 6 (3), the 
signment shall be allowed to pass. Otherwise the case shall 
be reported for the orders of the Collector of the district in 
which such examination takes place.

con-

Import.

8. (1) Opium or poppy-heads or medicinal drugs 
containing opium not being preparations used for smoking, 
may be imported on account of the Provincial Government. •

When the import is from a foreign country, a permit 
from the Commissioner will be necessary in such form as the 
Board may prescribe.

(2) The import of opium or medicinal drugs containing 
opium from outside British India is permitted only by sea 
and by means other than the post, and only by persons who 
have been authorized by the Commissioner to import (or 
their authorized agents).

(3) Whenever any such person desires to import opium 
or any medicinal drugs containing opium he .must obtain 
a permit in such form as may be prescribed by the Board 
before indenting for the

The permit will be issued without fee by the Commis­
sioner and will cover each import and also transport of the 
drug to the place of business of the importer.

WiffC ;same.

(4) The import by land of opium or medicinal d 
containing opium or poppy-heads from another rugs 

Part of India

J
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into Orissa by means other than the post is permitted in the 
following cases:—

(i) by any person if obtained on a bona fide prescrip­
tion of a qualified medical practitioner,

(u) by a licensed druggist of a qualified medical 
practitioner in Orissa under a permit granted 
by the Collector of the district into which the 
import is desired:

Provided that a bona fide traveller coming into the 
province of Orissa from another part of India may bring with 
him opium personally into Orissa by land from any Indian 
State or foreign settlement in India up to the limit of 
quantity within which possession by him is allowed without 
a pass on the British Indian side of the frontier.

Export.
9. (1) The Provincial Government may export opium 

poppy-heads or medicinal drugs containing opium not being 
preparations used for smoking, on its own account.

(2) Opium, medicinal drugs containing opium or poppy- 
heads may be exported to the Tributary and Political States 
subject, while in transit through British territory, to the 
conditions of rules 4 to 7 both inclusive provided it is covered 
by an import pass issued by the Resident, Eastern States.

Opium can be issued to such States only from such 
Government treasuries as may be specified by the Commis 
sioner.

(3) Medicinal drugs containing opium or poppy-heads 
may be exported by a licensed vendor or druggist—

(?!) on a bona fide prescription of a qualified medical 
practitioner; or

(h) on the production—
(a) in the case of export to a district, in British 

India, of permission from the Collector of 
that district; or in the case of a hospital or 
a charitable dispensary, of orders counter­
signed by a Civil Surgeon; an officer of the 
Indian Medical Service or an officer of the 
Royal Army Medical Corps; or the Director 
of the Civil Veterinary Department.
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the case of export to a* Native State or 
a foreign territory in India, of permission 

from the proper authority therein;
all cases of export under clause (it) 

must be obtained from 
from which the

(b) in

Provided that in
of this rule, a pass 
the Collector of the district 
opium, or medicinal drugs containing opium 
or poppy-heads are despatched. A copy of 
such pass shall be sent to the Collector of the
district to which the' import'is* desired or to 
the authority, in the Native State or foreign 
territory by whom permission to import was 
given, as the case may be.

(4) A bona fide traveller leaving Orissa may subject to 
such rules as may be in force at the places through which 
he passes and at his destination, take with him any opium, 
medicinal drugs containing opium, or poppy-heads which he 
may lawfully possess under rule 3.

Transmission by Post.
10. (1) Except as provided in sub-rule (2) no person shall 

transmit opium, medicinal drugs containing opium and poppy- 
heads by post into, within, or out of, the province of Orissa.

(2) Any chemist licensed to possess and sell such 
medicinal drugs containing opium and poppy-heads shall be 
at liberty to transmit such drugs by post under, the following 
conditions:—

(i) In making such transmission only the parcel postw shall be used and the parcels shall be insured. 

tjj\ The transmission shall be covered by a permit K 1 which shall, in the case oi transmission to 

a district in Orissa, be issued, by the Collector 
to which the consignment is to be sent and in 
all other cases by the proper authorities in the 
province to which the parcel is addressed.

(iii) The parcels shall be accompanied by a declaration ^ ^ statino* the names of the consignee and
consignor, the contents of the parcels in detail, 
the number and date of the permit covering the 
transmission, the number and date of the licenses 
held by the consignee and consignor and such 
other particulars as may be required from time 
to time by the Excise Commissioner.

V-
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(iv) The consignee shall show distinctly in his account 
books the name of the consignor and the 
quantity of drugs sent to him from time to 
time by post.

Foot Note.-—Attention is drawn to the following provision under the Dangerous 
Drugs Act, 1930.

In pursuance of sub-clause (i) of clauses (y) and (l) of section 2 of the 
Dangerous Drugs Act, 1930 (II of 1930;, the Governor General in Council is pleased 
to declare that the bringing and taking of a dangerous drug into and out of the 
provinces specified in the first column of the Schedule hereto from and into any 
territory specified in the corresponding entry in the second column thereof, each 
such territory being the territory of a Prince or Chief which is adjacent t » or 
enclosed by the territories of the province concerned shall be inter-provincial 
import and inter-provinciai export respectively.

SCHEDULE.

Bihar and Orissa, (l) Athgarh, ( ) Athmallik. (3) Bamra, (4) Baramba, (5) Baud, 
(6) Bonai, (7) Daspalla, (8) Dhenkaml, (9> Gangpur, (10) 
Hiadol, (11) Kalahandi, (12) Koonjhar, (13) Khandpara-, 
(14) Kharsawan, (15) Mayurbhanj, (16) Narsingpur, (17) Naya- 
garh, (18) Nilgiri. vl9) Pal-Lahara, (20) Patna, (21) Rairakhol, 
(22) Ranpur, (id) Seraikela. (:4) Sonpur, (25) Talcher 
(26) Tigiria.

[Government of India. Finance Department (C.R.)Notification no. 7, 
Dangerous Drugs, dated 22nd June 1934.]

Sale.

Wholesale.

11. Opium cakes weighing half a seer or one seer shall 
be supplied from the Government sub-treasury or treasury

prepayment at such rates as the Provincial Government 
Diay, from time to time, prescribe by notification in the Orissa 
Gazette to a licensed vendor or licensed druggist only:

Provided that the quantity sold to a licensed druggist 
shall not exceed one seer.

12. (1) Subject to the conditions of his license, a licensed 
'vendor of opium may sell wholesale to another licensed vendor 
of opium or to a licensed druggist, any quantity not exceed­
ing one seer in weight, of opium bought from the Govern­
ment treasury or sub-treasury.

(2) Subject to the conditions of his license, a licensed 
vendor of poppy-heads may sell wholesale to another licensed 
vendor of poppy-heads or to a licensed druggist any quantity 
not exceeding ten seers in weight of poppy-heads.

on
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licensed(3) Subject to the conditions of his license, a 
druggist may sell wholesale to another licensed druggist any 
quantity, not exceeding one seer, of medicinal drugs containing 
opium not being preparations or admixture used for smoking.

(4) A person who has been a licensed vendor or 
a licensed druggist may on the expiration of his license or 
permit, with the sanction of the Collector sell wholesale to 
another vendor or druggist, as the case may be, any opium, 
P0PP)'-heads or medicinal drugs containing opium of which he 
ias been lawfully in possession under these rules and the condi­
tions of the license or permit.

(5) A licensed vendor of opium or of poppy-heads may 
under special order in writing of the Collector, sell opium or 
poppy-heads, as the case may be, wholesale to any person and 
m any quantity specified in such order.

Retail.

conditions specified in the license.
(2) The opium shall not be boiled before sale for any 

purpose whatever.
(3) A licensed druggist may sell by retail opium, poppy- 

heads and medicinal drugs containing opium not being 
preparations used for smoking! for medicinal purposes and in 
accordance with the conditions specified in his permit, but 
not otherwise.

anyone person, at one 
time, opium in greater quantity than 14 tolas in the districts 
of Cuttack, Angul and Khondmals, Balasore, Puri and 
Sambalpur, one tola in the non-Agency tract of the district 
Gan jam and two tolas in the Agency tracts of the province 
or medicinal drugs containing opium provided the opium 
contained in the same is not more than one and half tolas in the 
districts of Cuttack, Angul, and Khondmals, Balasore, Puri and 
Sambalpur and without limit in the districts of Ganjam and 
Koraput or poppy-heads in greater quantity .than ten tolas :

Provided that medicinal drugs containing opium may be
sold or bona fide medicinal purposes on a prescription of
a qualified medical practitioner up to the said quantity of limit 
of possession of opium. J g

(4) The licensee shall not sell to

of
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(5) The licensee for the sale of opium and the holder of 
a druggists’ permit selling medicinal drugs containing opium 
and poppy-heads shall keep correct daily accounts of 
sales of opium, medicinal drugs containing opium or poppy- 
heads as the case may be in such form as the Board of 
Revenue may from time to time prescribe.

14. Every person to whom a license is granted under rule 
13 for the sale of opium by retai1, and every licensed druggist 
shall pay for his license or permit such fee as may, from time 
to time, be fixed with the sanction of the Board or a fee 
regulated in such manner and in accordance with such rules 
as the Board may prescribe and the fee shall be specified in 
the license or permit, and shall be payable in such instal­
ments and the instalments shall be pa}'able at such times and 
places as the Board may direct.

15. No permit shall be required for the sale by 
qualified medical practitioners of medicinal preparations 
containing opium.

16. Unless the Board otherwise specially directs a license 
for retail sale, (including a license resettled after cancellation 
in the course of a year) will expire on the 31st March next 
following the date from which the license takes effect.

17. (1) Such limited number of shops for the retail sale 
of opium as the Board, may from time to time determine, 
shall be allowed in each district, and the exclusive right of 
selling opium by retail, under a license to be granted by the 
Collector, at one of such shops or at more than one of them 
if the Board so direct shall be sold by public auction, or in such 
other mode as the Board, may from time to time prescribe 
by or under the orders of the Collector before the commence­
ment of each official year. Such sale shall not be deemed to 
be complete until it has been confirmed by the Board.

(2) The Collector may grant to any druggist a permit 
for the sale of poppy-heads by retail.

(3) The Collector may grant to any person a license for the 
sale of opium by retail, and the sale by retail of medicinal 
drugs containing opium other than preparations or admixtures 
used in smoking for medicinal purposes only:
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m
not hold directlyProvided that the license-holder shall 

or indirectly through an agent any license in an Indian State 
unless special perm ission of the Collector has been
previously obtained

18. (1) The term of a license or permit for the sale of 
opium, medicinal drugs containing opium or of poppy-heads will 
ordinarily commence on the 1st April of each year, and the 
licensee will be required to open his shop from the commence­
ment of the term, failing which the license will be cancelled 
and the sum paid in advance forfeited, and the license-fee 
for the month wifi be levied from the licensee, the Collector

But inbeing at liberty to issue a fresh licence, at once.
of hardship in which the delay may have arisen from 

beyond the licensee’s control, the Collector may, in 
his discretion, extend the time within which the shop may be 
opened.

cases
causes

(2) If the holder of any license, pass or permit dies 
before or during the period of the currency . of his license, 
pass or permit such license, pass or permit shall pass, 
forthwith terminate, provided that the Collector may in his 
discretion continue any such license pass, or permit in force 
in favour of the legal representative of the licensed holder.

(3) A license granted by the Collector under rule 13 or 
a permit granted by him to a licensed druggist, may be 
cancelled by the Collector for any cause specified in the 
licence or permit. When a license or permit is cancelled fox 
any cause specified therein, the licensee shall not be entitled to 
the refund of any fee payable under the license or permit 
which he has paid in advance; and when the fee is payable
monthly, he must pay the fee for the month in which the 
license is cancelled.

(4) The Collector may accept from any person who.
is reasonably suspected of having committed an offence
punishable, and the Superintendent of Excise from any
person, whose license or permit is liable to be cancelled,
payment of a sum of money not exceeding Rs. 200 in lieu of 
such cancellation.

(5) When a license, permit or pass held by any person 
is cancelled under clauses (a), (6), (c), (d) or (e) of sub-section (1)

T\
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of section 42 of the Bihar and Orissa Excise Act, 1915, any 
other license, ■ permit or pass granted under these ruies 
may also be cancelled.

(6) When the payment above referred to has been duly 
made.no further proceedings shall be taken against such person 
in respect of the acts or emissions on account of which the 
license is -then liable, to cancellation without the special 
sanction of the Board..

(7) Whenever the Collector considers that any such 
license or permit should be cancelled- for any cause not 
specified therein, he shall remit a sum equal to the amount 
of the fee for fifteen days, and shall either give fifteen days' 
previous notice of his intention to cancel the license or permit^ 
or shall in addition to remitting the sum aforesaid, make such 
compensation of default- of notice as the Board direct. 
On the expiration of the notice or on the payment of the 
additional compensation, the Collector may cancel the licence 
or permit.

19. A licensed vendor or licensed druggist may surrender 
his license or permit (a) on the expiration of one month’s 
previous notice given by him in writing to the Collector of 
his intention to surrender the same, and (b) on payment of 
the fees payable for the licence for the whole period for which 
itLW&ild have been current but tor such surrender:

.';;iPjrovided that if the Board are satisfied that there 
is sufficient reason for the surrender of a license, he 
may remit to the holder thereof the sum so payable on 
surrender, and any fees, paid m advance or any portion of such 
sum or fees. ,

FORM OF LICENSES, PERMITS AND OTHER DOCUMENTS.
20. The Board may, from time to time, prescribe—

(a) the forms in which licenses, permits and passes 
shall be granted by the Collector,

(&) any further restrictions or conditions consistent 
with the provisions of the Opium Act, I of 1878, 
and of- these rules under or on which any 
license, permit or pass may be granted, and 

(c) a form for any other proceedings under these rules 
for which they consider that a form should be 
provided.

—Under this rule the Board can fix the retail prices of opium.
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WITH A LICENSED VENDOR 
EXPIRATION OF LICENSE

DISPOSAL OF ARTICLES REMAINING 
OR A LICENSED DRUGGIST AFTER 
OR PERMIT.

who has been a licensed vendor or21. If a person .
a licensed druggist has in his possession, after the expiration 
of his license or permit any opium, medicinal drugs containing 
opium or poppy-heads which he is unable to dispose of 
under rule 12, clause (4), he shall on the requisition of the 
Collector surrender the same to such officer as the Collector may 
appoint in this behalf and the person to whom a new license 
or permit has been granted in the stead of the said licensed 
vendor; or a licensed druggist or, if no such new license or 
permit has been granted, then any licensed vendor of the 
article or licensed druggist within the district shall, on the 
requisition of the Collector, be bound, under penalty, if the 
Collector sees fit, of forfeting his license or permit to buy 
the opium or poppy-heads as the case may be, at such price 
as the Collector may adjudge, and any quantity not exceeding 
that which the Collector may determine to be ordinarily 
saleable by him in two months: J

Provided that if such opium or poppy-heads, or any part
thereof, be declared by the Civil Surgeon or other principal
Medical Officer of the district to be unfit for use, the Collector
shall cause it, or them, or that part, to be destroyed without
any compensation being claimable by the licensed vendor or 
licensed druggist.

DISPOSAL OF THINGS CONFISCATED.

22. (1) All things confiscated under the Opium Act, I
of 1878, except opium and poppy-heads, shall be disposed of 
by the Collector by public auction.

(2) The opium so confiscated shall be sent to the Ghazipur 
Opium Factory free of charge. The Railway freight in all 
oases will be paid by the Opium Department.

(3) Medicinal drugs containing opium other than kafa 
so confiscated shall immediately be destroyed. Kafa so
confiscated shall be dealt with in such manner as the Board 
may from time to time prescribe.

(4) Poppy-heads so confiscated shail be disposed of as 
the Collector may direct.
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Exemption.

23. The preparations and articles specified as unrestricted 
in the list of restricted and unrestricted drugs under the 
Hague Opium Convention, 1912, Dangerous Drugs Convention, 
Geneva, 1925, and Limitation Convention, Geneva, 1931, 
may be imported, transported, exported, possessed and sold 
without restriction, provided that their import from foreign 
countries is permitted only by means other than that of the 
post.

Foot Note.—Attention is drawn to the list of restricted and unresticted 
drugs in the Dangerous Drugs Conventions, Geneva, 1925.

APPEAL AND REVISION.

24. (1) An appeal shall lie to the Board from an 
order of a Collector under these rules, if presented to the 
Board, or to the Collector for transmission to the Board, 
within thirty days from the date of the order:

Provided that every memorandum of appeal relating to 
cancellation, suspension or withdrawal of a license for the 
retail sale of opium shall be submitted within fifteen days 
from the date of the order appealed against to the Board 
through the Collector against whose order the appeal 

• is made. Such petition of appeal shall invariably be 
forwarded by the Collector to the Board within ten 
days of its presentation with the original records of 
the case, if any, and with any observations the officer 
forwarding it may wish to make thereon. The period 
for the presentation of appeal shall be counted from the 
date of the original orders and not from the date of 
rejection of any subsequent petition for revision.

(2) The Board may, in its discretion, receive an appeal 
direct from an order of a Collector under these rules.

25. The Board may revise an order passed by a Collector 
under these rules.

26. A petition of appeal from, or for revision of, an 
order must be accompanied by the order in original, or by an 
authenticated copy thereof, or the omission to produce the 
order or copy must be explained.

27. No appeal shall lie against orders of offences under 
' the opium Act.
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The previous notification, on ’S° Ktat and
£™am,ehmb“‘SeM so far as the Province of Orrss, 

is concerned. Kit..WOOD,

Secretary to Government.

GOVERNMENT OF ORISSA.
/ NOTIFICATION.

The 31st March 1937.
No 1829-LS -G.—In exercise of the powers conferred 

by the provisions specified below of the Opium Act, lb/b 
(I of 1878), as subsequently amended by the Devolution Act 
of 1920 (XXXVIII of 1920), the Governor of Orissa is pleased 
to make the following orders, under :—
I. —Section 14.—

To vest all officers of the Excise, Police, Customs, Salt 
and Revenue Departments, above the rank of peon or 
constable, in all the districts of Orissa with the powers 
described in the section, withiu their respective jurisdictions.
II. —Section 3.—

To empower all Magistrate? of the second class to try 
cases under the Opium Act, while in charge of subdivisions 
in the districts of Cuttack, Angul, Balasore, Puri and 
Sambalpur and the following Magistrates in the districts of 
Ganjam, Khondmals and Koraput. All subdivisional Magis­
trates, Stationary Sub-Magistrates of Jeypur, Parlakimedi, 
Russeloknda, Town Sub-Magistrates of Berhampur, Sub- 
Magistrates of Kudala, Surada, Parlakimedi, Balliguda 
G. Ud ay agin, Koraput, Nawarangpur, Potangi, Malkangiri’ 
Rayaghada, the Taluk Magistrates of Chhatrapur, Aska and 
the Second Officer of Kondmals and Bissamkatak.
III. —Section 19.—

V"’

To authorise the Superintendent of Excise of each of 
districts named below to issue warrants of arrest and search 
warrants under the same section

the

Cuttack, Angul, Khondmals, Balasore, Puri, Sambalnur 
Ganjam and Koraput in their respective districts. P ‘

\
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The Superintendents of Excise, Cuttack and Ganjam, 
will exercise the above powers in respect of Angul and 
Khondmals respectively.
Section.—IV.—

To fix the issue price of excise opium in all the districts 
of the Province at the rate of .its. 90 a seer with effect from 

• the 1st April 1937.
This cancels all previous notifications on the subjects 

issued by the Governments of Bihar and Orissa and Madras 
so far as the Province of Orissa is concerned.

E. R. WOOD,
Secretary to Government of Orissa.
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OPIUMUNMK MtVof0KISSA
- The 31st March 1937.

N°- TSSSSjtIK1”d 0,1 Act II Of 1928), the Government of Orissa 

pleased to make the following rules
Rules.

rules

are

the Orissa Opium1. These rules may be cited as 
Smoking Rules, 1937.

2. (1) The “Act” means the Bihar and Orissa Opium 
Smoking Act (Bihar and Orissa Act II of 1928).

(2) “ Authorised agent ” means a person authorised in 
writing by the applicant for registration to apply on his behalf 
for application forms, or for registration of his name or for 
obtaining a certified copy of such registration.

(3) “Collector” means the Chief Officer in charge of the 
revenue administration of a district, and includes a Superin­
tendent of Excise Revenue and any officer empowered by the 
Revenue Commissioner by name or in virtue of his office to 
perform all or any of his functions of a Collector under these 
rules.

(4) “Permanent change of residence” means a change of
residence from one district to another for six months or 
more.

(5) “Tola” means a weight of 180 grains.
(6) “Registered smoker” shall have th 

defined in the Act. e same meaning as

Of the rnKoned in S
shall be prepared and nr aintainedb” the IUleS a“d'

th« Ac, rd\U”d“ * of
«d shall be made in Fom E MpeSdl ,h “th<*Sed

0- Copies of applieai inn f . hese rules.
Collector or by any gazetted nfr™S sIia11 be suPpHed by the
purpose fiee of cost It the 1, 7 aiTinted ^ him for that 
tesr.et.ali„n„,ofii!auttoti59«btMherof a„ ,pplio>nt bfor
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6. Applications shall be submitted to the Collector at 
such time and place as the Collector may fix.

7. Applications shall be submitted ' in the following
ways:—

(а) by the applicant for registration personally, or
(б) with the permission of the Collector by the

applicant’s authorised > agent: provided that 
evidence is produced to the satisfaction of the 

. Collector as to the identity of the applicant and
as to the genuineness of his signature or thumb 
impression or identification marks.

8. Every entry and every correction of such entry shall 
be signed and dated by the Collector at the time when it is 
made.

9. Every applicant for registration or his authorised 
agent shall be entitled on registration to- a certified copy of 
the register free of charge. For every subsequent copies 
a fee of one rupee shall be charged for each copy.

10. The conditions and restrictions subject to which 
a registered smoker may manufacture, possess or smoke 
prepared opium are—

(1) that he shall not manufacture or possess at a time
for his persona] use more than half a tola in 
weight of prepared opium;

(2) that if he intends to change his place of residence
permanently he shall, before leaving the district 
in which he is registered, report such change to 
the Collector of that district stating the date 
from which and the district in which he 
intends to take up his residence;

(3) that if he has changed his place of residence
permanently he shall within 30 days of the 
date of such change of residence produce 

certified copy of his registration before the 
Collector of the district in which he has taken 
up his residence.

For the purpose of sub-rule (3) the date of permanent 
change of residence shall be deemed to be the date reported 
under sub*rule (2) by a registered smoker to the Collector of 
the district in which he is registered-

a
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who does not comply with11. Any registered smoker 
any of the conditions prescribed in rule 10 shall, on convic­
tion before a Magistrate, be punished

rule with(a) for the breach of sub-iule (1) of the said
imprisonment for a term which may extend to 
one year or with fine which may extend to one 
thousand rupees, or with both;

(b) for the breach of sub-rule (2) or sub-rule (3) of the 
said rule for a term which may extend to six 
months or with fine "which may extend to two 
hundred rupees:

And where the offender is sentenced to a fine, whether with or 
without imprisonment for the breach of sub-rule (1) of the 
said rule, the magistrate who sentences such offender shall 
direct by the sentence that, in default of the payment of fine, 
the offender shall suffer imprisonment for a term which may 
extend to six months, and such imprisonment shall be in 
excess of any other imprisonment to which he may have been 
sentenced.

Sr '
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Form A.

District

Register of Opium Smokers.

1. Serial no.
2. Name in full, caste or community, occupation and 

religion.
3. Age.

{Police-station and chaukidari 
| union number.

-{ Village.
Post office.

__ Mahalla or tola.

6. Identification marks, or thumb impression or photo­
graph.

^ Father’s name. 
Husband’s name.

5. Permanent address.

Signature of the Collector. 

Statement of changes of residence.

New serial no. in the 
district, if any. Initials of Collector.Address.District.

l.
2.
3.
4.
5.

Result of verifications of addresses. 

Date of inspection.

Name of the inspecting officer.
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Form B,
and OrissaApplication for registration under the Bihar 

Opium Smoking Act, 1928.

community, occupation and relig^n.
1. Name in full, caste or

2. Age.
3. Identification marks or photograph.

4. Father’s name
of females), 

chaukidarialso husband’s name (in case 
f Police-station

number.
and

| union 
Village.
Post office. 
Mahalla or tola.

5. Permanent address.

6. Date of application.

*7. Signatures of persons identifying applicant and the 
genuineness of his signature or thumb impression.

*8. Name, occupation and address of authorised agent.

*9. Signature of authorised agent.

Signature or thumb impression of the applicant.

Note._Questions marked with an asterisk (*) to be filled in
only when the application is made by an authorised 
agent with the permission of the Collector but not 
otherwise. In such cases the agent’s written 
authority should be attached to the application 
together with the Collector’s order permitting the 
application to be so made, or with a certified copy 
of the same.

Notification no. 694-L.S.-G. of 16th January 1929 made 
by the Government of Bihar and Orissa on the subject is 
hereby cancelled so far as it applies to the Province of Orissa.

E. R. .WOOD,
Secretary to Government of Orissa.

\
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QUARTERLY FINANCE STATEMENT OF THE CENTRAL CO-OPERATIVE BANKS AND 
UNIONS OF ORISSA FOR THE QUARTER ENDING -31st MARCH 1937.
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67,76221,2607,43338,0075,19,0411. Cuttack Central Co-opera­
tive Bank Ltd.

28,8628,63887710,000*48,0702,03,6192. Kendrapara Central Co­
operative Bank Ltd.

44,3209,62574614,45336,8712,21,4363. Jaipur Central Co-opera­
tive Bank Ltd.

3,226 32,6201,4322,16279,9341,48,576 :4. Kojang Central Co-opera­
tive Union Ltd. '

■

66,86249,995798i 10,049 14,5188,83,7905. Balasore Central Co-opera­
tive Bank Ltd.

6. Bhadrak Central Co-opera- j
tive Bank Ltd.

:
:

46,9481,230 24,19411,1081,54,990 1,04,243:
1,5721,52,847 41,435 55,9007. Banki-Dompara Central ;

Co-operative Union Ltd. I

8. Angol Central Co-opera- j 
tive Banking Union Ltd.

1,15,680 9,9574

1,86,513 37,623 14,192 3,657 34,100 34,069

1,92,1409. Puri Central Co-operative 
Bank Ltd.

14,23919,780 1,096 12,071 33,030
i:

10. Khurda Central Co-opera- | 
tive Bank Ltd.

1,92,627 34,976 4,414 36,752 62,420

Co- I 20,013 !11. Nimapara Central 
operative Union Ltd.

88,943 2,776 519 3,757 19,390
I

12. Sambalpnr Central Co­
operative Bank Ltd.

67,032 , 500 16,532 2,332 12,649 16,880• •

54,38313. Bargarh Central Co-opera- I 
tive Bank Ltd. 18,164 8,343 20,259 24,392

!3,06,07214. Aska Central Co-operative 
Bank Ltd. 1,39,187 18,056 • 385 1,22,56528,717

2,49,515 115. Bernampnr Central Co­
operative Bank Ltd.

35,484 17,843 45,49015,484
I

Total 35,23,194 85,484 4 7,72,027 1,54,179 26,391 3,22,062 7,01,500
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and Unions of Orissa for the quarter ending 31st March 1937.
;
^ I- Assets and Quasi-Assets.

«i movement. Within the movemem 
contd.Outside the movement.
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21 O 2 nl Undrawn liabilities, 
e.g., cash credit accounts 

guaranteed by the Provincial 
-Banks to Central Banks or to 

Societies, and by Central 
Banks to other Central 

Banks or Societies.

§ 32 a Undrawn balance of 
assured cash credit.

3
3

3 S
o 3

2i' go
K 5.2

ii n <, ■Name of Bank. 8'a 5a
es* s >2 2 3

52/ .5a. o .
S 2 3S a"a a

w

sf5 S'

1M"ag §32 oIo U.•2 8To cover 
deposits.

2For loans 
transaction.; B

J3
o2 a*o o 4si 2£5 P|i a*«

O oo o! * H
* i

1 11 12 13 14 15 10 17 18 19 20 21
«r

Us. Rs. Rs. Rs. Rs. Rs. Rs. Rs. Rs. Rs. Rs. !

1. Cuttack Central Co-opera­
tive Bank Ltd.

45,662 5,332 7,812 66 15,000 4,82,171 7.888

2. Kendrapara Central Co­
operative Bank Ltd.

16,693 554 2,429 2,39,940

3. Jajpur Central Co-opera­
tive Bank Ltd.

15,191 1,130 1,501 2,43,383 30,507547

4. Kujang Central Co-opera­
tive Union Ltd.

5,267 1,604 3,700 2,833 2,25,730 955

6. Balasore Central Co-opera­
tive Bank Ltd.

44,921 1,537 79 482 8,20,145
-d

6. Bhadrak Central Co-opera­
tive Bank Ltd.

37,179 326 3,03,823 1753,892

^ 7. Banki-Dompara Central 
Co-operative Uinon Ltd. 3,06? |32,692 1,294 4,0.36 73 5,043 3,47,406

8. Angu.1 Central Co-opera- 
tivo Banking Union Ltd.

48,149 709 2,744 ;9,692 30,940 80S 2,74,950

9. Puri Central Co-operative 
Bank Ltd.

21,228 1,503 4,028 3,025 21,0837C1 1,10,852

30,196 110. Khurda Central Co-opcra- 
tivc Bank Ltd.

37,520 2,079 6,737 132 15,000 2,89.938

11. Nimapara Central Co­
operative Union Ltd.

8,136 226 222 498 1,08,988 2,7384,224

12. Sambalpur Central Co­
operative Bank Ltd.

6,203 253 8,94087,911

13. Bargarh Central Co-opera- 
. tive Bank Ltd.

5,853 7,487 5,456 5,8901,057 87,907

9,500 |14. Aska Central Co-operative 
Bank Ltd.

4.S36 5,1941,388 944 6,34,529
I

15. Berhampur Central Co­
operative Bank Ltd.

1,042 15,915 11,527 1,15.600 27,157 3,752491 : 05,516 2.37,286

42,937 1,39,0938.27,124 15,915 5,332 24,608 31,504 65,516 79,353 45,07,075 1,23.131Total

f
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PART I.—concld.
Assets and Quasi-Assets.

Quarterly Finance
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S7c to
12*% I3 % t016,47671,60127,91836.0S61. Cuttack Central Co*opera- j

tive Bank Ltd.
2. Kendrapara Central Co- 1

operative Bank Ltd. i

6*7o
* Bs. 3,977 over 
drawn.12%6%5,10817,0477,2132.68S

i

6% e, to 
124 /o

3% to 6°/o3,50727,6364,6403. Jaipur Central Co-opera­
tive Bank Ltd.

9|°/o5°/0 to 3°/o 12*°/o3,12910,9474. Kujang Central Co-opera­
tive Union Ltd. 4

9|7o10*7o and 
9|7o

5%, 47o 
and 3%

40,438 16,0094S.05112,6996. Balasore Central Co-opera­
tive Bank Ltd.

■f

32 6U/o to 
12*7o

37o to 87.35,778 6,5376. Bhadrak Central Co-opera­
tive Bank Ltd.

7. Bank! Dompara Central 
Co-operative Union Ltd.

6,457 28,471 8,720 117.67. 34%

7,9911,5158. Angul Central Co-opera­
tive Banking Union Ltd.

11,227 • 16,579 37„ 3*7o
57.. 54%
77., 7*7o

77., 74% 
97c, 94%

107., i2*7o
7,9909. Puri Central Co-operative 

Bank Ltd. 36,222 37., 6°/0
and 7% 107.,1017.

and 12*%

4,40010. Khurda Central Co-opera- 
tive Bank Ltd.

559 33,632 4,862 6*7o I07o

11. Nimapara Central Co- { 
operative Union Ltd. 13,409 9,131 37c 57c, 

67. 6*7. and 6*%

27o, 37.
34°o on cash 

and l0°/o 
on paddy.

, 10*7 e, *
HI0?, and 

1247.
97., 1247c 
on cash and 
207c on 
paddy.

On special share 
only.

987.i

12. Sambalpur Central Co­
operative Bank Ltd.

800 43,120 5,362 hasEbccn6ovordr»'™

SS8U$ .
!

the
Bank.13. Bargarh Central Co-opera- j 

tive Bank Ltd.
32 13.-563 5,759 9,876 3%, 447c, 

67,. 6J°/c 
and 12%

1247c 
and 20°/o 
(grain.)

:
14. Aska Central Co-operative I

Bank Ltd.
15. Berhampur Central Co- l

operative Bank Ltd. .

682 87,670 26,214
4,464! 6%

The col^270Jbe30 could do

8°/0 37.
67o14,460 5,000I 2% to 47. 4% to

74%
I
■:'

I j;
i

Total 61,486 j 87,702 j 1.97,960 3,45,642 I 1,04,398■
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Quarterly Finance Statement of the Central Co-operative Banks and Unions of Orissa
for the quarter ending 31st March 1937.

PART II.

Deposits or debentures of the kind dealt with in columns 2 and 3 of Part X. Repayment of loans by societies.

Other deposits and debentures falling due. Estimated.

Name of Bank. Deposits 
for not 

more than 
three 

months.

Actual, in 12 
months

preceding pre­
sent quarter.

In twelve 
months 
from

commence­
ment of 
present 

quarters.

On current or 
savings bank 

account.
In twelve 

months from 
commencement 

of present 
quarter.

In 12 
months 

following.

In subse­
quent 
years.

Unpaid 
matured depo­

sits.
In nest 12 
months.

In nest 12 
months.

2 3 5• I 4 6 87 0 10 li

t

Rs. Rs. Rs. Rs. Rs. Rs. Rs.Rs. Rs. Rs.

73,079 82,109 9,317i. Cuttack Central Co-opera­
tive Bank Ltd.

2,75,809 39,683 1,45,000 1,60,000 5,50539,084

2. ICPDdrapara Centra 1 
Co-operative Bank Ltd.

4,964 1,23,10061,166 3,60S 6,352 28,000 5,45325,000 j4,369

17,128 1,19,088 25,0003,203 1,86,600 13,80026,316 11,550 44,1513. Jaipur Central Co-opera­
tive Bank Ltd.

53,794 15,000200 15,000 4,66332,7746,766 52,1922,8504. Kujang Central Co-opera­
tive Union Ltd.

5,17,275 25,00020,000 60,000 15,4602,07,00016,515 75,000 18,0005. Balasore Central Co-opera­
tive Bank Ltd.

48,025 6,0006,000 3,05322,19476,00", 3,0645,7026. Bhadrak Central Co-opera­
tive Bank Ltd.

60,000 23,93370,00007,25839,77839,5997. Eanki-Dompara Central 
Co-operative Union Ltd.

6,212

8,600 35,844 10,000 40320,00030,34735,57869,8846,260S. Angul Central Co-opera­
tive Banking Union Ltd.

38,635 20,000 15,000 18,4127917,S001,23,6909. Puri Central Co-operative 
Bank Ltd.

21,224

50,00053,043 40,000 44,38391,1070,631 18,29810,33913,14910. Khurda Central Co-opcra- 
tive Bank Ltd.

7,184 30,000 15,000 3,0805862,3249,06911. Nlmapara Central Co-opera­
tive Union Ltd.

850

2,00003,085 9382,00034212. Sambalpur Central 
Co-operative Bank Ltd.

3,605

3,86610,00010,0003,133 44,5222,05613. Bargarh Central Co-opera­
tive Bank Ltd.

4,672

C0,r691,26,0001,30,0001,37012,4301,40,160 42,04297,58014. Aska Central Co-operative 
Bank Ltd.

13,0S4

This figure 
cannot be 
furnished as 
the Bank 
has not
worked for 
one year, 
from the
starting datf

11,25541,2302,7504,8414004,00066,9991,80,52515. Berhampur Central Co­
operative Bank Ltd.

i

2,34,2205,68,2551,53,725 | 5,56,549 7,S6,S3011,02,7764.10,0479,26,3623,73,735Total
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of OrissaQuarterly Finance Statement of the Central Co-operative Banks and Unions
for the quarter ending the 31st March 1937.

PART III.

Repayment of loans by Societies estimated in each quarter in 
twelve mouths from commencement of present quarter 

(column 9 of Part II).
Portion of Deposits of Debentures of the kind 
dealt with in columns 2 and 3 of Part 1 

falling due in each quarter in twelve 
months from commencement of 

present quarter (5th column 
of Part II). Unpaid

matured
deposits.

Name of Bank.
I

I III Quarter. ! IV Quarter.II Quarter. 'I Quarter.i
Quarter.!III Quarter.IIV Quarter.! II Quarter. |H

10981 7fi >53 41 2 ii I

Rs.118.Rs.Rs.Rs.RsRs.Rs.Rs. | ■

i 1,45,00039,5831 |1. Cuttack Central Co-operative Bank 2,75,S09 
Ltd. ; ! I

3,000 5,0002,00015,0001,23,1002. Kendrapara Central Co-operative ’ 
Bank, Ltd.

61,160

35,000 24,60030,00097,0001.19.0S83. Jajpur Central Co-operative Bank Ltd. 26.316

5,000. 3,0001,0006,00053,7944. Kujang Central Co-operative Union 
Ltd.

2,850

15,000£0,000 I25,000 (5,17,275 j5. Balasore Central Co-operative Bank 
Ltd.

75,000!
I

1,0C0 2,0002,0001,00048,025;6. Blindrak Central Co-operative Bank 
Ltd.

76,005

I
10,000 5,00020,0003,565 ' 25,0007. Banki-Dompara Ce tral Co-operative 

Union Ltd.
36,034

!
6,000 5008. Angul Central Co-operative Banking j 

Union Ltd.
3,00050035,84469,884 7*

38/35 5,000 6,000 3,0009. Puri Central Co-operative Bank Ltd. 7,0001,23,690

10. Kliurda Central Co-operative Bank 
Ltd.

53,04310,339 40,000 j
] I

7,184 !11. Nimapara Central Co-operative UnioD 
Ltd. 5,0009,069 16,0005,000 10,000

i
■12. Sambalpur Central Co-operative Bank ' 

Ltd. 50063,085 500 | 500500I .
13. Bargarh Central Co-operative Bank 

Ltd.
2,056 ! i 2,0G0 , 3,0001,000 3,000

I
I14. Aska Central Co-operative Bank Ltd. | 29.S50 10,062 39,250 18,418 | 1,370 j 40,000 35,00025,000 30,000! ! !

115. Berhampur Cent mi Co-operative
Bank Ltd.

360 ; 2,750 768 j 53,121 | 2,750 ] 6,314 6,9549,107 18,855 •
l

\I

I

T------i

12,812 |Total 7,98,428 /•• I 43,583 I 71,539 11,02,776 4.14,314 I 1,19/541,25,607 | 1,27,355I

The 19th May 1937.

S. C. ROY,
Qfiss^’Deputy Registrar, Co-operative Societies,

Press, O. G. 13—309 25-6-1SC7.
Cuttack ; Priutod aud Pub'isl.ed by V. M. Money, Press Offieor, Govt.
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